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LEGISLATIVE ASSEMBLY.
. Monday, 8th March, 1937.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the C’iock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

MEMBER SWORN.

Mr. George Hemming Spence, C.S.1., C.I.E., M.L.A. (Secretary,
Legislative Department.)

——y

QUESTIONS AND ANSWERS,

TICKETS CHECKED AT THE BIDDING OF THE CRIMINAL INVESTIGATION
DEPARTMENT OFFICIALS ON THE KAST INDIAN RAILWAY.

542. *Mr. Sri Prakasa: (a) With reference to the reply to part (a) of
starred question No. 303 given on the 26th January, 1937, will Government
enquire whether my secretarv’s and my tickets were not examined by a
travellinz ticket examiner between Benares Cantonment and Kashi railway
stations on the East Indian Railwav at the bidding of C. I. D. officials
and notes taken of the same when thev were travelling from Benares with
.tickets for Ftawah by the 180 Down train from Benares Cantonment
changing intoc 18 Up train at Moghal Sarai?

(b) Will Government lav the result of their enquiry on the table of ihe
House?

The Honourable Sir Muhammad Zatrullah Khan: (a) and (b). If the
Honourable Member will furnish particulars of the date, ete., of the allegad
occurrence, I will have enquiries made and will lay a reply on the tabls
in due course.

Mr, Lalchand Navalrai: May I know if there is any order of the Rail-

way Board to examine specially the tickets of Members of Legislative
Assembly?

The Honourable Sir Muhammad Zafrullash Khan: No, Sir.
- Mr. Lalchand Navalrai: Or their servants?
The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Mr. Sri Prakasa: What further particulars does the Honourable Member
want besides those given in the question? I have given the date, the
number of the train by which I travelled and the stations between which
the tickets were checked. . -

( 1541 ) A



1542 LEGISLATIVE ASSEMBLY. [8BrE MarcH 1937.

The Honourable Sir, Mubammad Zafrullah Khan: The date is not given.
Then, the Honourable Member asks whcther his tickets were not examined
at the instance of C. 1. D. officers. If he could give me particulars with
regard to the ticket examiner, for, after all, 1 am concerned only with the
Railway Department and not with C. I. D., I will make enquiries.

Mr. Sri Prakasa: According to the wording in my question, I do not
say that my tickets were examined by the C. I. D. officials. 1 say whether
my tickets were not examined by a travelling ticket examiner at the

vidding of the C. I. D. officials. What other particulurs does the Honour-
able Member want?

The Honourable Sir Muhammad Zafrullah Khan: If he can furnish
particulars with regard to the ticket examiner who examined his ticket or
his number, for instance, as I have already intimated to the Honourabls
Member in private, T will have enquiries made.

Mr. Sri Prakasa: Are the ticket examiners bound to give their numbers
to the passengers? Tt is easy for the Railway Department to find out
which ticket examiner was on duty on that particular day between those
two stations. I have-given the exact time and the stations between which
the tickets were checked.

The Honourable Sir Muhammad Zafrullah EKhan: The Honourable
Member has to specify the date as well as some particulars from whicn
the ticket examiner could be identified.

Mr. Sri Prakasa: The date is given.

The' Honourable Sir Muhammad Zafrullah Khan: That is the date of the

previous question.

Mr. Sri Prakasa: I am sorry, Sir. I distinctly remember to have men-
tioned the date of the incident also when I was dictating the question.
I do not know if there is a mistake in the office of the Assembly or if it
18 & mistake on the part of my typist?

Hr ‘President (The Honourable Sir Ahdur Rahim): If the Honourable

Member will furnish the date to the Honourable Member for Railwavs,
tnat will be all right.

Pandit Krishna Eant Malaviya: Is the Honourable Member not aware
of this practice which is prevalent every day?

The Honourable Sir Mhgnimad Zafrullah Khan: What practice?

Pandit Krishna Kant Malaviya: That ticket examiners check tickets
of passengers at the bidding of C. I. D. officers?

The Honourable Si.r Huhammad Zafrullah Khan: I am not aware of
that.

_ Pandit Krishna Kant Malaviya: Tt is done every day.

Pandit Lakshmi Kanta Maitra: Are the ticket examiners authorised to
take orders from the C. T. 1.2



<UESTIONS AND‘ ANSWERS. + 4643

The Honourable ‘Sir Muhammad Zafruliah Khan: As [-have already
said, vnless I am given some particulars on the basis of which I can make
“enquiries, I could not assume that it is done.

ACCOMMODATION FOR SERVANTS AND PeemissioN For THIRD Crass
PASSENGERS TO "RAVEL BY'fHE EAST INDIAN RATLwaY PUNyaAB MaIlL.

543. ¥Mr, Sri'Prakisa: (a) Is it a fact that the Punjab Mail train on
the East Indian Railway, while travelling between Moghal Sarai and Saha-
ranpur. is made up of various compartments that are attached and detached
at various stations?

(b) Is it a fact that this mail train does not carry any third class pas-
sengers except servants of first and second class passengers?

(¢) Is it a fact that no third class accommodation is provided for ser-
vants on this mail train bevond the servants’ compartments?

'(d) Are Government aware that room for servants. having regard to
the numbar permitted to the first and second class passengers for whom
accommodation is provided in this mail, is very inadequate; and are
(Fovernment vrepared to recommend the running of a separate third class
carriage for servants in this mail train between Moghal Sarai and Saharan-
pur? '

‘(e) What is the point in allowing third class passengers to travel in
this mail when it runs over the North Western Railway track and not
allowing this facility while it runs on the East Indian Railway track?

(f) Do Government propose to recommend that long distance third
¢lags passengers may be-allowed to trave. by this train even on the East
Indian Railway track?

' The! Honourable Sir<Muhammad' Zifrallah Khan: (a) Certain through
‘service carriages are attached or detached -at some stations en route.

(b) and (c). Yes.

(d) The reply to the first part is in the negative. As regards the second
part, the Agent, East Indian Railway, states that accommodation is avail-
able for 37 servants between Howrah and Patna, 27 bétween '"Patna and
Lucknow and Lhaksar and 27 between Lhaksar and Saharampur, ‘ahd that
this is adequate.

(e) Conditions in regard to & long distance through train are not identi-
cal over every section of the entire journey. There are differences in

" gonhéetidn with various matters, such as the provision of alternative train
vdetvices, traffic requirements and the maximum load. that ean- be hauled
by an engine. :

(f) The Agent, East Indian Railway, states that the load of these ‘rains
"cannot be increased nor can upper class stock be reduced in order to attach
third class coaches.

Mr. Sri Prakasa: May I know for how many first and second class pas-

- sengers - accommodation is provided in this train and how many servants

can travel with them, and whether if the full quota of servants was travel .
ling, would the accommodation provided be sufficient?

“he Hoiiburable Sir Muhammad Zafrullah Khan: I would require notice
if I'am’ asked to give particulars. The Agent states that' the secomrnodi-
liyn provided for servants is adequate. .

s 2

-
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Raorar, DiscrmEnaTioNn oN THE NorTh WESTEEN RamLway.

544. *Mr. Sham Lal: (a) Are Government aware that racial discrimi-
nation is playing a very important part on the North Western Railway even
in minor matters?

(b) Will Government be pleased to state if they are aware:

() that magnificent buildings, big grounds and all poseible sports
gear have been provided to both the European Institutes
at Lahore, but the Indian Recreation Cluh has not got even
a proper place to sit;

(ii) that subscription for football is being regularly recovered from
the Indian members, but there is no playground or any
arrangement for the game;

(iii) that a decent swimming tank has been provided for the Euro-
pean staff. but the use of it haa been denied to the iembers
of the Indian Reocreation ‘Glub, though reqnest was made on
their behalf:

(iv) that the monthly grant of Rs. 300 per mensem, which used to
be given to the Indian Recreation Club, has been stopped:
and

(v) that several times a request was made to bring the Indian Re-
creation Club to the standard of the two European Insti-
tutes. but every time the request was turned down and now
there is every likelihood of the club being closed down ut
any moment?

The Honourable Sir Muhammad Zatfrullah Khan: (a) No.
(b) Government are informed as follows:

(i) There are two European Institutes in Lahore both of which have
club buildings and playing fields. The Indian Recreation Club is not an
Institute and membership is not compulsory. It is & Sports Club with a
pavilion containing a combined reading room and library and has a playing
field.

(ii) The existing ground is not big enough to permit both hockey and
football being played at the same time and is mostly used for the former
due to the larger number interested in this game.

(iii)) The Burt Institute has a swimming bath, the use of which is
restricted to its members.

51 iv) Both institutes and sports eclubs which formerly relied for the
funds for their games on grants from the Fine Fund are now supplied
from the grants made by the Staff Benefit Fund Committees.

(v) Owing to the dwindling membership of the Indian Recreation Club,
which is at present about 240, and the consequent difficulty in keeping it
solvent, it conversion into an Institute was contemplated and referred to
the various officers and Area Staff Councils in Lahore for an opinion to

" ascertsin the extént to which the staff themselves favoured this step, as
il was considered that under the proposed rules membership might consist
of about 2,600 compulsory members sufficient to enable it to flourish. A
large number welcomed the idea. It was considered desirable, however,
to defer a final decision until there is some indicstion how recovery on In-
stltu’te subscriptions may actually be affected by the ‘‘Payment of Wages
Act”’,
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PROSCRIPTION OF THE CONGRESS PLEDGE OF . INDEPENDENCE.

'545. *Mr. Mohan Lal Saksena: (a) Is it a fact that the Congress
Pledge of Independence was proscribed by the Local Governments at
the instance of the Government of India? If sp, will Government state
the reasons which impelled them to proscribe it?

(b) When were the orders issued?

(c) Is it a fact that the pledge had been drafted in 1930 and bad
been reiterated all over the country on the 26th January since then?

The Honourable Sir Henry Craik: (a) to (c). The orders proscribing
the document in question were issued by the various Local Governments in
the exercise of their statutory powers on dates towards the end of Jan-
uary last. The reasons for the order were stated in the notifications of
the Local Governments andiin cértain communiques issued at the time
by those Governments. So far as I am aware, the pledge has not been
repeated in public since 1982.

Mr. T. S. Avinashilingam Ohettiar: May I know whether $he Local Gov-
ernments did not consult the Government of India before they took such
action?

The Honourable Sir Henry Craik: Action was taken in consultation
with the Government of India.

Mr, T. S. Avinashilingam Ohettiar: Did the Government of India ap-
prove the action of the Local Governments?

The Honourable Sir Henry Craik: Yes, Sir.

Mr. Mohan Lal Saksena: Are Government awape that this pledge was .
reiterated in January, 1934 and 1985?

The Honourable Sir Henry Craik: As I have already said, so far as |
am aware, the pledge has not been repeated in public since 1932.

Mr. Mohan Lal Saksena: Will Government make enquiries because |
have myself read that pledge in January, 1935?

"The Honourable Sir Henry Oraik: I will make enquiries.

19351;. Mohan Lal Saksena: I myself repeated that.pledge in January,

The Honourable Sir Henry Oraik: If the Honourable Member will send
me full particulars, I will certainly verify his statement.

Mr. T. S. Avinashilingam Chettiar: Are Government aware that a cer-
tain day in January, called the ‘‘Independence Day’’ is celebrated every
year since 1931 by the Congress?

The Honourable Sir Henry Craik: I think that is so.
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Mr. Tv S« Axinashilingam. Olettiars. May. 1 know: whether it is.noé s fact
that on that day this pledge was continuously read for the past so many
vears since 1931?

The Honourable Sir Henry Oraik: My information is not to that effect.
My information is that it has not been read in full since 1932.

Pandit Lakshmi Kanta l!aitra May I know what are the reasons that
weighed with the Government in giving sanction to the request of the
Provincial Governments to ban this pledge? This ban was introduced only
this vear. What are the considerations which influenced the Honourable
Member in agreeing with the Provincial Governments as to the.impositicn
of -this. ban -in- this particular.year? What are the peculiar circumstances..
which in his judgment, led; the, Honourable Member to give sanction (o the.
impositéon. of. this ban on.the.Independence pledge particularly this year?.

'Ehe 'Honourahle--Sir Henry.Oraik:. 1 ‘have alresd swid that .the reasons..
were those stated in the notification published by the Local Governments,

and in some cases in the Press communiques published by those Govern-
ments.

Pandit Lakshmi Kanta Maitra: Were there any new reasons or new
circumstances which influenced the judgment of the Government of India,

because this pledge has been in operation for a long number of years even
according to the Honourable Member?

The Honourable Sir Henry Oraik: My point is that the pledge has not
been repeated in public for the last five years.

Pandit Lakshmi Kanta Maitra: But the Honourable Member knew that
the pledge was there all the same.

Mr. Pregident (The Honourable Sir Abdur Rahim): That is arguing. The
Honourable Member must put questions to elicit information only.

Pandl: Lakshmi Kanta Maitra: T want to know from Government what
led them in, this particular year 1937 to impose this ban on this pledge when
it was there since 1930 at least, if not earlier?

The Honourable Sir Henry, Craik: Was where?

Pandit Lakshmi Kanta Maitra: Tn this country; the Congress had this
pledge.

The Honourable Sir Henry Oraik: T have explained three times that
my information is that this pledge was drawn up in 1930, but has not been
repeated in public, to the best of my belief, since 1932.

Mr. T. 8. Avinashilingam Chettiar: What is the source of Government’s
information that this pledge has not been repeated since. 19327

The Honourable Sir Henry Cralk: The usual source.
Mr. T. S. Avinashilingam Chatjiar: That shows how the usual source

is wrong.
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qﬂ{g ¢ May_ I kpow, if there is any difference of .language
a8 lﬁween e prevlous pledge and the pledge supposed to be proscribed?

The Honourable Sir Henry Oraik: I cannot answer that without notice.

Mr. Sri Prakasa: In view of the fact that the Honourable Member him-
self recognises that this pledge was read in 1980, 1981 and 1932, what
special circumstances arose this year which led him to alter our right in
this behalf?

Mr. President (The Honourable Sir Abdur ‘Rahim): That has heen
answered.

Pandit Lakshmi Kanta Maitra: Is it a fact that this pledge has been in
use since 1932 by the Congress?

The Honourahle Sir Eenry Craik: [ do not know what the Honourable
Member ‘means by saying ‘‘used by the Congress””. The pledge was drawn
up in 1930.

Pandit Lakshmi Kanta Maitra: The fact of its bemg there was known

to Government.

Mr. M. Asaf Ali: Is it not a fact that the text of this pledge has appeared
in the press from year to year?

The Honourable Sir Henry Craik: No, that is not my information.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has said that so often. Next question.

PrESENT STATE or HEALTH OF MR. SuBHASH CHANDRA BOSE.
546. *Mr. Mohan Lal Saksena: (a) Will Government be pleased to
make @ statement regarding the health of Sjt. Subhash Chandra Bose?
(b) What is the nature of his disease?
(c) What is the total loss of weight suffered by him?
(d) What are the arrangements for his treatment?

(e) Is it a fact that he is shortly going to be removed outside Bengal,
a8 reported in newspapers?

(f) In view of the present state of health do Government propose to
consider the feasibility of releasing him at an early date?

The Honourable Sir Henry Craik: (a), (b), (d) and (e). I would refer
the Honourable Member to the reply given by me to Pandit Lakshmi
EKanta Maitra’s question No. 532 on the 6th March.

(e) 27 lbs.

(f) Mr. Bose will not be detained longer than is considered necessary
in the interests of public tranquillity.

Mr. Sri Prakasa: In view of the statement of the Honourable Member
that Mr. Bose was heavier than was good for his health having regard to
hig height, will the Honourable Member state whether the weight has
now been properly reduced to the requirements of hie health?
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" Mr, President (The Honoursable Bir Abdur Rahim): That question nébd
not be answered as it is sarcastic. Next question. -

RELEASE oF PoLITICAL PRISONERS. e

~ 547. *Mr. Mohan Lal Saksena: Do Government propose to consider the
feasibility of releasing all the political prisoners before the inauguration of
Provincial Autonomy on the lst April?

The Honourable Sir Henry Craik: No.

Mr. Mohan Lal Saksena: Is the Honourable Member aware that one

of the items of the Congress manifestoes and the manifestoes of other
parties was the release of political prisoners?

The Honourable Sir Henry Craik: That does not seem to me to arise.

Mr. Mohan Lal Saksena: Is the Honourablé" Member awase that there
is a demand for an immediate release of political prisoners in the country?

The Honourable Sir Henry Craik: That does not seem to me to arise.

Pandit Lakshmi Kanta Maitra: Has this decision been arrived at by
the Government of India after consultation with the Secretary of State,
that there shall be no release of political prisoners?

The Honourable Sir Henry Craik: 1 cannot say without notice.

RESOLUTIONS PASSED BY THE LEGISLATIVE ASSEMBLY AND THE ACTION TAKEN
THEREON.

548. *Mr. Mohan Lal Saksena: Will Government be plessed to lay
on the table a statement giving the Resolutions passed by the Legislative
Assembly and the action taken thereon during the last two years?

The Honourable Sir Frank Noyce: The information is being collected
and will be laid on the table in due course.

STATES WILLING TO JOIN THE FEDERATION.

+549. *Mr. M. Ananthasayanam Ayyangar (on behaf of Mr. 8. Satya-
murti): Will the Honourable the Law Member be pleased to state:

(a) at what stage the negotiations for the Stales entering the
Federation stand;

(b) bow many States have expressed their willingness to join the
Federation unconditionally; and

(¢) how many States have expressed their willingness to join the
Federation on conditions; and what those conditions are?

The Honourable Sir Frank Noyce: (a), (b) and (c). Negotiations with
Indian States are still proceeding. I am unable at the present stage to
give any detailed information in regard to these negotiations. .

. Mr. M. Ananthasayanam Ayyangar: -Has the opinion of Mr. Morgan
given a set-back to the negotiations to any extent?

Tt Queatmns Nos. 549.—577 were put by Mr. M. Ananthasayanam Ayyangar on behalf
of Mr. 8, Satyamurti.




e QUEBTIONS AND ANSWERS. 1549 :

The Honourable Sir Frank Noyce: I am unable to give the' Honourable
Member any information beyond what 1 have already given him.

Mr. K. Santhanam: May I know when the Honourable Member will
be able to give us information on this subject?

The Honourable Sir Frank Noyce: I am unable to'say.

Mr. M. Ananthasayanam Ayyangar: With reference to the answer’ to
clause (c), if any conditions other than those already in the draft are pro-
posed or accepted, will those conditions or draft be placed before the several
Provincial Assemblies for consulting them? -~ '

The Honourable Sir Frank Noyce: I have no informajion beyond that

I have already given.
¢

Mr. M. Ananthasayanam Ayyangar: What is the policy of Government?

Mr., President (The Honourable Sir Abdur Rahim): The Honourable
‘Member has said he cannot give any further iriformdtion. Next question.

Tours oF THE AGENTS To THE VICEROY TO THE VARIOUS STATES.

6560. *Mr. S. Satyamurti: Will the Honourable the Law Member be
pleased to siute:
(a) whether the tours of the Agents to the Viceroy to the various
States are over; and

(b) whether any official report on these negotiations will be placed
on the table of the House?

The Honourable Sir Frank Noyce: (a) Yes.

(b) No.

Mr. M. Ananthasayanam Ayyangar: Has any report been called for
from the Agents?

The Honourable Sir Frank Noyce: There again 1 have no information
beyond what I have already given the House.

H‘r. T. 8. Avinashilingam Chettiar: As regards these negotiations, do
the Government of India propose to consult some non-official agencies?

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member has said that he can give no further information beyond what he
has given.

Mr. T. S. Avinashilingam Chettiar: I am sorry, Sir, you have not heard
my question. Do Government propose to consult any non-official British
Indian Agency in this matter of Federation, in negotiation with the
princes?

The Honourable Sir Frank Noyce: I submit, Sir, that does not arise.

Mr. T. 8. Avinashilingam Ohettiar: That is for the Chair to say.
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Mr. Peasidsnt (The Honoursble Sir Abdur Rahim): It dees.nct azise.
He has answered the question the best he can.

~ Mir. M. Apanthasayanam Ayyangar: May [ know if any report has been
received from these officers?

The Honourable Sir Feank Noyce: I have no information.

Mr. President (The Honourable Sir Abdur Rahim): He has repeatedly
said he has no further information.

Mr. M. Ananthasayanam Ayyangar: Sir, on a point of order . . . .

Mr. President (The Honourable Sir Abdur Rahim): There can be no
point of order on the Chair’s ruling.

Mr. M. Ana.nthmyanaml Ayyangar: It is not on your ruling. 1 am
asking whether these officers have sent any reports. How can Govern-

ment say they have no information? They must know whether reports.
have been sent or mot. s

Mr. Pregident (The Honourable Sir Abdur Rahim): That is his answer,
and the Chair must accept it.

Mr. M. Ananthasayanam Ayyangar: Ts it not in vour power to ray that
such a thing is improper?

EE. President (The Honourable Sir Abdur Rahim): Order, order. Next
question.

Jomwine oF FEDERATION BY STATES.

551. *Mr. S. Satyamurti: Will the Honourable the Law Member be
pleased to state:

(a) what the outstanding questions are which have got to be settled
before the States agree to join the Federation; and

(b) whether the States have or have not said that their joining the
Federation depends on the solvency of the Government of
India, as revealed in this year's budget?

The Honourable Sir Frank Noyce: (z) Negotiations with States are still
proceeding.

(b) No.

Mr. T. S. Avinashilingam Chettiar: Whet are the outstanding questions
which have got to be settled?

The Honourable Sir Frank Noyce: It is impossible to say. Prespmably
questions on which negotiations are still proceeding are still outstanding.

Mr. M. Ananthasayanam Ayyangar: May I know if after so many
months of negotiation, agreement or disagreement on particular issues has
not been arrived at?
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The Honourable Siy Frank Noyce: 1 am upsble to give the Hongurahle

Member any information.

Mz. M. Ananthasayanam Ayyangar: Not.even on one outstanding point
of difference?

My.. President (The Honourable Sir Abdur Rahim): He said he cannot
give any. further.information.

Mr. M. Ananthasayanam Ayyangar: Sir, I want to make one submis-
sion. If .Government say that they cannot give the information in the
interest of public administration, T can understand that. But they say
they are unable to give this information. What does that mean?

Mr, President (The Honourable Sir Abdur Rahim): The Chair takes it
that what he meant was that he cannot add to the information already
given. '

ErecTioNs 1IN THE PrOVINCES.

552. *Mr. S. Satyamurti: Will the Honourable the Law Member be
pleased to state:

(r) the results of the elections under the Government of India Act,
1935, in the various Provinces, according to the Party labels.
of the various candidates returned;

(b) whether Government have received any reports of restrictiona
in the way of candidates conducting election campaign by
Local Governments; and

(c) whether the Government of India propose to take any action
thereon ?

The Honourable Sir Henry Craik: (a) The return of results of elections
10 the Provincial Legislatures which it is proposed to place in the Library
of the House in due course will contain the information asked for by the
Honourable Member.

(b) No.

(¢) Does not arise.

Mr, M. Ananthasayanam Ayyangar: With reference to the answer to
part (b), have any reports been called for from the various polling officers
ay each station about the manner in which the thing has been done, and
from the district magistrates during the election campaign about difficulties
and disturbances in particular areas and the restrictions that were placed®

The Honourable Sir Henry Oraik: If any such report is being called for,
it would be called for by the Local Governments concerned.

Mr. M. Ananthasayanam Ayyangar: After the receipt of this question,
has the Honourable Member taken any pains to collect those reports or call
for those reports from the Local Governments?

The Honourable Sir Henry Oralk: T take it it is asked whether the
Government of India have received any reporte. The Government of
India have not received any reports.
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Mr. M. Ananthasayanam Ayyangar: ‘That is entirely ‘a’ matter for the
Local Governments. -

Pandit Lakshmi Kanta Maitra: In view of the fact that this has béen
the first general election in connection with the new reforms, do the Gov-
ernment of India propose to call for a report from the Provincial
Government containing detailed information about the marmer of voting,

and the conduct of elections by the po]JJng officers and the Government
servants?

The Honourable Sir Henry Craik: I cannot say whether they intend to.

Seth Govind Das: Are Government aware that in certain places dis-
triet magistrates and other Government officials have been carrying on a
campaign against Congress candidates?

The Honourable Sir Henry Craik: No. - N

Seth Govind Das: Do Government ]—:now that in the Bllasp‘l.ll' district
of the Central Provinces'

Mr. President (The Honourable Sir Abdur Rahim): That does not arise.

Mr. Sri Prakasa: Have the Government of India asked the United

Provinces Government as to why so many Congress candidates have won
in the elections?

Mr. President (The Honourable Sir Abdur Rahim): That does not arise.

ExTENSION OF THE LIFE OF THE LEGISLATIVE ASSEMBLY.
553. *Mr. S. Satyamurti: Will the Honourable the Law Member be
pleased to state:

(a) whether they have considered or are considering any proposal to
extend the life of the present Legislative Assembly;

(b) whether the Assembly will, in due course, be dissolved at the
end of this year; and

() if not, to what time, the life of the Assembly will be extended ?

The Honourable Sir Frank Noyce: The question has not yet been consi-

dered and the Government are not therefore in a position to make any
statement.

Mr. M. Ananthasayanam Ayyangar: May I know when Government
will be in a position to make a statement?

The Honourable Sir Frank Noyce: I do not know when they will be.

INDIANISATION IN THRE BROADCASTING SERVICES.

564. *Mr. 8. Satyamurti: Will the Honourable the Member for
Industries be pleased to state:

(a) the progress of Indianisation in the Broadcasting services;
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(b) whether suitable Indians are being frained for taking the place
of non-Indians in all Broadecasting Stations in all capacities;
and

(e) if not, why not?

The Honourable Sir Frank Noyce: (a) With the exception of the Con-
troller of Broadcasting, the Chief Engineer, All-India Radio, the Editcr,
Indian Listener and the Station Director, Calcutta Station, all posts in
All-India Radio are held by Indians.

(b) Yes.
{¢) Does not arise.

Mr. Lalchand Navalrai: Are there any regular schools or classes for
training these people—part (b) of the question?

The Honourable Sir Frank Noyce: The best training they can get is in
the stations themselves, and that they are getting. '

Mr. Lalchand Navalrai: How is the recruitment made for those people?

The Honourable Sir Frank Noyce: The whole question of recruitment.
to this service is under consideration. I think it is correct to say that
recruitment in the past to the lower grades has in the main been made by
a selection committee.

Mr. M. Ananthasayanam Ayyangar: In how many years does th=
Honourable Member expect to substitute the present Controller of Broad-
cacting by an Indian?

The Honourable Sir Frank Noyce: There are only four appointments held.
by non-Indians at the moment. It is quite impossible for me to say when
those non-Indians will be replaced by Indians, as I shall not be here when
their contract expires.

Pandit Lakshmi Kanta Maitra: May I know if in the all-India hroad-
casting stations, probationers are taken? ’

The Homourable Sir Frank Noyce: Yes. Selection of suitable candi-
dates is made, and obviously they have to be trained: they come to the-
appointment new and they have to be trained for their duties.

Pandit Lakshmi Kanta Maitra: Are they paid probationers?

The Honourable Sir Frank Noyce: Yes; unless I am greatly mistaken,
there are no unpaid probationers.

Mr. Lalchand Navalrai: How is the recruitment made to the lower
grades when they are promoted?

The Honourable Sir Frank Noyce: So far, recruitment has been bv
means of a selection committee. '
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» Lidut:Ocivnel ‘ Sir “Mehry ‘@idwey: Will ‘the Honourable Member suy
whether the recruitment is made from the vocal classes or the martial
clesses?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not answer that.

~Mr. 'M. Asa?-Ali: I understand that there is at least one very highly
qualified Indian who has been borrowed from another department and 'he
is likely to revert to his original post if he is not made permanent here.
“‘What provision have Government made about it?

The Honourable Sir Frank Noyce: That is a hypothetical question.

‘Mr. M. Asaf Ali: Tt is not a hypothetical question. T am détually
referring to the post of the Deputy Contraller. '

Mr. President (The Honoursble Sir Abdur Rahim): He has not retired
vet, and that is why the Honourable Member says it is hypothetical.

Mr. M. Asat Ali: He will lose the lien on his post if he does wot go
‘back in August. :

‘Mr, M. Ananthasayanam Ayyangar: May I know if the policy of the
‘Government is completely to Indianise this department within any period
of time?

The Honourable Sir Prank Noyce: The nolicy of Government in this
‘matter is to secure that the department works with efficiency.

Mr, M. Ananthasayanam Ayyangar: Does the Honourable Member
mean that Indianisation would not be conducive to efficiency?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member cannot argue the question now.

BuLping oF Rapio RecErving SETs v INDIA.

555. *Mr. S. Satyamurti: Will the Honourable the Member for
‘Industries be pleased to state:

(a) whether any attempts are being made to encourage the building
of receiving sets in India;

(b) if so, what these steps are; and
(e) if not, why not?
The Honourable Sir Frank Noyce: (a) Yes.

(b) Hitherto the Research Department of "All-India Radio has been
engaged in the development of a village receiver and they have achieved s
fair measure of success in this work. Suggestions for village receivers will
be shortly published in their official organ—the Indian Listener—for +he
use of all industrialists interested in the manufacture of such receivers.
Principles underlying the manufacture of cheap receivers to receive local
‘stations and for receivers to pick up all.the Indian. stations are now being
‘worked out and will be published as soon as investigations aré”complete.

(c) Does not arise. '
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¢ Mr."M.'Ananthzsayansm Ayyangar: Do Govermment propose giving any
"ubsidy to an industry started for the production of such cheap receivers
in this country?

4h¢“Honoutddle 'Sir-'Weknk Noyee: The question has not yet'arisen. I
imagine that if manufacturers in this country see any possibility of profit
in this enterprise, they will take it up without any encouragement from
‘Governinént. They have the shelter of a 50 per cent. duty.

“Mr! K.'Santhanam: Do Government propose to manufacture these sets
departmentally and distribute them to the villagers?

The 'Hbnourable Sir ¥¥ank’'Noyces: No.

Pandit Lakshmi Kanta Maitra: In view of the fact that some new
statiéhs “are 'going to be started at Lucknow, Lahore, Dacca, and so on,
do I understand the Honourable Member to say that Government are
applying their mind to the manufacture of broadcasting sets suitable for
these small stations, not costly ones which are imported from outside?

The Honourable Sir Frank Noyce: Obviously my reply to the question
shows that Government have applied their minds, and, if I may say so,
I think, very satisfactory results bave been achieved in a short time in
regard to this question of the manufacture of cheap sets.

NEGOTIATIONS FOR REPLACING THE OTTAWA TRADE AGREEMENT.
556. *Mr. S. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:

(a) at what stage the negotiations for replacing the Ottawa Agree-
ment stand;

(b) whether the Government of India propose to continue the
Ottawa Agreement indefinitely, in spite of the verdict of the
House, on the plea of want of time to negotiate a fresh
Agreement;

(¢) whether Government propose to renounce completely the Ottawa
Agreement and let the normal course of trade run;

(d) whether a fresh Agreement will be entered into in India, and,
if so, when; and

(e) if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a), (d) and (¢). The
negotiations are still in progress and Government are not in a position to
make any further statement on the subject at present.

1&l:;)_ and (¢). The Honourable Member is referred to the Government
of India, Commerce Department’s Press Communique, dated the 19th
October, 1936, on the subject, copies of which are in the Library.

Pandit Lakshmi Kanta Maitra: May I know, Sir, what is the total
period occupied for carrying on these negotiations?

The Honoursble Sir Muhammad Zafrullah Khan: That the Honourable
Member can easily calculate for himself.
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Pandit Lakshmi Eanta Maitra: I want 4o know what is the.totel time
that has elapsed since the starting of these negotiations. ¥ I do not
know the starting point, I cannot calculate the period.

The Honourable Sir Muhammad Zafrullah Khan: I believe some months
have passed.

Mr. Sami Vencatachelam Chetty: May I know whether, in view of the
temporary Ottawa Agreement, the British Government were permitted to
reduce the rate of preference on pig iron imported into the United Kingdom
from India and other countries?

The Honourable Sir Muhammad Zafrullah Khan: There was no prefer-
ence granted to pig iron under the Ottawa Agreement.

Mr. T. S. Avinashilingam Chettiar: May I.know if the British Govern-
ment have recently aboiished the import: duty. on pig iron thus depriving
India of the preference she enjoyed?

The Honourable $ir Muhammad Zafrullah Khan: T have just said that
pig ron did not enjoy any preference.

Pandit Lakshmi Kanta Maitra: May I know when the negotiations will
be completed?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid that is
more than I could say.

Mr. Sami Venkatachelam Chetty: In view of the fact that the Govern-
ment of India made a strong point under the Ottawa Agreement that pig
iron imported into Britain was the greatest advantage India could get
under the Ottawa Trade Agreement......... )

The Honourable Sir Muhammad Zafrullash Ehan: T do not know what
specific point the Honourable Member is referring to, but I understand,
the grievance is that the abolition of import duty on pig iron from other
countries has in some manner contravened the Ottawa Trade Agreement,
but that is not so.

Mr. B. Das: May I know whether Government intend to publish the
Report of the Indian Committee on the Tndo-British Trade Agreement
which sat in Simla?

The Honourable Sir Muhammad Zafrullah Xhan: Do you mean the
advice given from time to time?

Mr. B. Das: A Committee composed of gentlemen, like Sir Purshotam-
das Thakurdas, sat in Simla, and they have submitted a report to the
Government on the Indo-British Trade, and I want to know if Govern-
ment propose to publish that report?

_ The Honourable Sir Muhammad Zafrullah Khan: They have been ad-
vising the Government with regard to the renewal of the Trade Agreement.
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Mr. B. Das: Have they given anything in writing?

- The Honourable Sir Muhammad Zafrullah Khan: Their advice.-has been
submitted in writing.

Mr. B. Das: Don’t Government propose to pubilsh it?

The Honourable Sir Muhammad Zafrullah Khan: [ am unable to say
at present.

Mr. T. S. Avinashilingam Chettiar: Will the Honourable Member |lease
explain how it does not contravene the Ottawa Trade' Agreement?

Mr. President: (The Honourable Sir Abdur Rahim): The Honourable
Member cannot ask for an opinion, he can only ask for information.

Mr. T. S. Avinashilingam Chettiar: May I know how it does not cover
pig iron?

The Honourable Sir Muhammad Zafrullah Khan: I have already sub-
mitted that no preference was granted to pig iron. Pig iron was entitled
to free entry from India into the United Kingdom; it stil continues to

enjoy the privilege of free entry. There was no guarantee that there
would be a preference.

BILATERAL TRADE AGREEMENTS WITH COUNTRIES OTHER THAN THE UNITED
’ Kmwepom.

567. *Mr, S. Satyamurti: Will the Honourable the Commerce Member
bo pleased to state:

(a) whether any negotiations are on foot for bilateral agreements
with countries other than the United Kingdom, as contem-
plated in the Resolution of this House on this matter;

{b) if so, what the conditions of those Agreements are; and
(¢) if not, why not?
The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and (c). The

Honourable Member’s attention is invited to my answers to his starred
question No. 35 and supplementaries in the last Simla Session. )

Mr. M. Ananthasayanam Ayyangar: Have any bilateral agreements
been entered, into since the answer was given last time?

The Honourable Sir Muhammad Zafrullah Khan: The Honourabis

Member is aware that negotiations are being carried on with regard to the
renewal of the Trade Agreement with Japan.

Mr. T. S. Avinashilingam Chettiar: May I know what stage have. those
negotiations reached? :

The Honourable Sir Muhammad Zafrullah Khan: That scarcely arises
out of this question.
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RecoMmENDATIONS OF SrR Orro NIEMEYER.

568. *Mr. S. Satyamurti: Will the Honourable the Finance Member
be pleased to state:

(a) whether all the recommendations of Sir Otto Niemeyer have
been carried out;

(b) whether any attempt has been made to fix the incidence of
taxation, as suggested by Sir Otto Niemeyer; and

(c) if not, why not?

The Honourable Sir James Grigg: (a) All the recommendations of Sir
Otto Niemeyer are being carried out.

(b) and (c). Government have come to no final decision in regard to
the comment made by Sir Otto in paragraph 31 (1) of his report, to which
point the Honourable Member is no doubt referring.

NEGOTIATIONS WITH THE MARITIME STATES WITH REGARD TO CUSTOMS.
REVENUE UNDER FEDERATION.

559. *Mr. S. Satyamurti: Will the Honourable the Finance Member
be pleased to state:

(s) whether all negotiations with the Indian Maritime States are
complete with regard to customs revenue under Federation;
(b) if they are not complete, at what stage they stand; and

(c) what will be the net loss to British India, as a result of t.hese
negotiations being completed ?

The Honourable Sir James Grigg: (a) No.
(b) and (c). I am not in a position to make any statement at present.

Mr. T. S. Avinashilingam Chettiar: When does the Honourable Mem-
ber hope to make a statement?

The Honourable Sir James @rigg: I do not know, Sir.

Inpia’s Barance or TrapE.

560. *Mr. S. Satyamurti: Will the Honourable the Finance Member
be pleased to state:

(a) the latest figures of the balance of trade of India with other
countries?

(b) whether, by eliminating the export of gold, the balance of trade
will be decidedly favourable to India; and

(¢) whether any steps are being taken to see that a favourable
balance of trade is maintained in favour of India?

The Honourable Sir James Grigg: (a) The attention of the Honourable
Meruher is drawn to the table published monthly in the introdvctory portion
of the Accounts relating to the Sea-borne Trade and Navigation of Bnhsh
India, copies of which are in the Library.

(b} Yes, during the last year.

k3
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(c) Government see no need for any special step to be taken, at any.
rale at the moment.

Prof. N. G. Ranga: Is it not a fact, Sir, that the export of gold from
India has been on the increase during the last six months?

The Honourable Sir James Grigg: That is not the question usked. The
question asked relates to merchandise. The favourable balance of trade
has been increasing in the last ten months. If the Honourable Member
wants to ask a question about gold export, he had better put it down.

Mr. T. 8. Avinashilingam OChettiar: May I know, in view of the answer
to clause (b), whether, by eliminating the export of gold, the balance of
trade is still favourable to India?

The Honourable Sir James @Grigg: Yes, in the current vear it is being
maintained at the rate of over 70 crores a yvear.

Mr M. Ananthasayanam Ayyangar: Is not that favourable baiance of
trade during the past ten months due to the export,of arlicles whica ars
necessury for re-armament purposes required by other countries?

The Honourable Sir James @rigg: That may be so; tke Honourable
Membher is as much entitled to his opinion as anybody else.

RESIGNATION OF SIR OSBORNE SMITH FROM THE GOVERNORSHIP OF THE
RESERVE BANK OF INDIA.

561. *Mr. 8. Satyamurii: Will the Honourable the Finance Membe:
be pleased to state:
(a) the circumstances under which Sir Osborne Smith resigned the
Governorship of the Reserve Bank of India;
(b) whether it was due to the difference of opinion between the
Governor of the Reserve Bank and the Finance Member;
(c) if so, what the points of difference were; and

(d) what, if any, was the amount paid to Sir Osborne Smith to
compensate him for his resignation?

The Honourable Sir James Grigg: I have nothing to add to the answer
which T gave on the 4th March to Mr. Gange Singh’s starred question
No. 478.

Prof. N. G. Ranga: What is the answer to part (d)? What, if any, was
the amount paid to Sir Oshorne Bmith to compensate him for his resigne-
tion.? :

The Honoutable Bir James @rigg: The answer is, I have nothing to add
to the reply I gave on the 4th of March.

Mr. T. 8. Avinashilingam Chettiar: Was he paid at all?

The Honourable Sir James Grigg: T have nothing: more to add.
B 2
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"STEPS PROPOSED T0 BE TAKEN BY THE RESERVE BANK oF INDIA POR FINANCING
AGRICULTURAL CREDIT.

562. *Mr. S. Satyamurti: Will the Honourable the Finance Membﬂ
be pleased to state:

(a) the steps which the Reserve Bank of India propose to take for
financing agricultural credit;

{b) whether they propose to take any further steps in the matter; and
/¢ if not, why not?

The Honourable Sir James Gngg (a) (b) and (c). I refer the Houour-
-ghle Member lo the report submitted under section 55 (1) (b) of the Act
by the Reserve Bank. Copies of the report will be found in the Library.

Prof. N. G. Ranga: Are Government awarg of the iact that (inancial
as well as agricultural opinion in the country has been unanimous in staling
that the proposals of the Reserve Bank in regard to help for lefinite agn-
eultural credit {sll far short of the demands in the country?

The Honourable Sir James Grigg: That does not surprise me. The
demand of people for cheap credit can never be satisfied unlil they get
woney for nothing.

Prof. N. G. Ranga: Is it not a fact that the Reserve Bank does not
propose tc mect even the minimum demands at the usual rate of inierest
that is charged for land mortgage credit?

The Honourable Sir James Grigg: I suspect, Sir, in this matter mini-
wmmn acd maximum are very much the same thing, that is for free grants.

Position oN THE FRONTIER.

563. *Mr. S. Satyamurti: Will the Army Secretary be pleased to
state:

(a) the latest position on the Frontier;

(b) the expenditure incurred on Frontier operations during this budget
year, so far; and

(¢) whether Government propose to pursue any other policy, with a
view to establishing permanent peace on an henourable
understanding between the Frontier tribes and India?

8Sir Aubrey Metcalfe: (a) By the position on the Frontier, I prPsu.nie
that the Honourable Member means the political sifuation.in-the Tribal
Aress of the North-West Frontier as opposed to the Administered Districts
of the North-West Frontier Province proper. The situation there alters
trom day to day, and information which I may give to the House now may
‘be incorrect tomorrow. - With this qualification, I will attempl to give the
Honourable Member some information as to the existing situation so far as
it has been reported up-to-date.

In the Northern Pribal Areas the situation 'is quiet: The  blogkade

whick had recently to be imposed upon the Afridis has now “heen raised
and s settlement reached which it is hoped will bring about the resumption
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of norinal relations with that tribe. The only.real focus of trcuble is
Waziristan where owing to the religious excitement engendered hy the
preaching of certain fanatical mullahs a state of considerable unrest pre-
vails. These mullahs have been preaching for some months that Islam is
in danger ana have been taking as their text the case of a Hindu minor
girl who was abducted early in 1936 by a Muhammadan resident of Bannu
and was subsequently restored to her lawful guardian by order of the Judi-
cial Courts of British India. They have also cited the case of the Shahid-
gun] Mosque in Lahore and their idea apparently is to bring pressure omx
the Government of India to reverse by executive action judicial decisions
taken in the Courts. The hostility to Government thus produced in the
two Waziristan Agencies have resulted hitherto in (1) the Khaisora Valley
operations; (2) the murders of two British Officers; (3) minor offences such
as the cutting of telephone wires and an attack upon a Serai in North
Waziristan in which one Hindu shopkeeper was killed. It was hoped that
with the conclusion of the Khaisora Valley operations and the making of
a settlement with the Tori Khel tribe, who were mainly responsible for the
attack upon Government troops which necessitated those operations, the
situation would clear up. Unfortunately this has not been the case and the
mullahs concerned still continue their subversive preaching, offences ~on-
tinue to take place and the two murders of the British Officers remain
unpunished. The Government of India are anxiously considering in con-
sultation with the local Political authorities what action should be taken
to deal with the situation, but it will not be in the public interest to make
any further announcement at this stage. Any subsequent events will be
communicated to the Press without delay.

(b) Approximately 12 lakhs.

(¢) Government have consistently pursued the policy of atterr}pting to
maintin pesce on an honourable understanding between the residents of
Tribal Areas and the Government of India. I must, however, point out
that these Frontier tribes reside in.and not outside India as the Honourahie
Member seems to think and that relations between them and the Govern-
ment of India are based on long-standing treaties, which have been serupu-
lously cbserved by Government and not always by the tribes.

Mr. 2. Asaf Ali: Is it not a fact that the tribes the Honourable the
Foreign Secretary has been referring to live between the settled dictricts
and the Durand Line and they sre not within India. but are in independent
territory ?

‘Sir Aubrey Metcalfe: No, that is not the case. The Durand Line marks
the international boundary between India and Afghanistan. May I also
say this, there is going to be a debate on this very subject within the next
forty-eigh* hours, and it is a little difficult now to go in great detail into
the whole thing.

Mr. Pregident (The Honourable Bir Abdur Rahim): Yex. The Honour-
able Member har made a full statement. I think Honourable Members
may wait for the debate.

Mr. Lalchand Navalrai: Only one supplementary question. Sir. Will
the Honourable Member say whether any bombs have beep used since the
recent dizturbances on that frontier—bombs for the purpose of bringing
them to their senses if we may so call it?
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Sir Aubrey Metcalfe: I am not sure what dates the Honourable Member
is referring to, when he says ‘‘since’’

Mr. Lalchand Navalrai: Since _the recent disturbances.

Sir Aubrey Metcalte: The Honourable Member cannot have a time
"‘since’’ soinething which continues to go on even at the present time.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

PostpoNEMENT OF THE KiNag’s CORONATION.

564. *Mr. S. Satyamurti: Will the Honourable the Law Member be
pleased to state:

(a) the reasons why the King’s Coronst.lon has been postponed from
this year to the next year; . :

(b) whether the Government of India have been consult.ed in the
matter; and

(¢) if so, what_ their views are?

~ The Honourable Sir Henry Craik: (a) I would refer the Honourable
Member to the Communiqué published on the 9th February, 1937.

(b} No.

PosiTioN OF INDIANS IN ZANZIBAR IN THE MATTER OF CLOVE TRADE.

565. *Mr. S. Satyamurti: Will the Secretary for Education be pleased
to state:

(a) the latest position of Indisns in Zangibar in the matter of clove
trade; and

(b) what steps the Government of India have taken, or propose to
take, to relieve the long standing grievances of Indians?

Sir @iria Shankar Bajpai: (8) and (b). I have nothing to add to the
information that I have already given to the House dunng this Session in
answer to Mr. Avinashilingam Chettiar's question No. 197 asked on the
25th January, 1937, and to Mr. Saksena’s question No. 476 asked on the
8rd of this month.

Mr. T. Chapman-Mortimer: On a point of order, Bir, Is it in order for
Honourable Members to ask the same question twice in the saine Session?

Mr. President (The Honourable Sir Abdur Rahim): When was the last
questicn asked? It is very difficult. The Chair has considered the ques-
tion, it is almost impossible for the office to say which question has Leen
answered and which not. If it is an identical question, then, in that case,
it may be brought to the notice of the Member asking. the question, but
what generully happens is : portion of the previous question is repeatad
and then something else is added, and it is very difficult for office to check
it. Desides, the Chair does not think there is any express provisjon in the
Standmg Orders dealing with such a matter. Therefore, it %8 left to
Honourable Members representing Government fo point out that the ques-
tion has been answered and this has always ‘been the practice.
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Mr. M, Ananthasayanam Ayyangar: On our part I submit ihat we do
not have a common understanding and we do not sit down together to
send our questicns.

PoSITION IN REGARD TO ANTI-INDIAN Laws IN SOUTH AFRICA.

566. *Mr. S. Satyamurti: Will the Secretary for Education be pleased
to state:
(a) whether there are any fresh anti-Indian laws in South Africa;
(b) what the latest position in South Africa is; and
(¢) whether the Government of India are watching the situabion

closely, with a vicw to seeing that no new antl Indian legisla-
tion is passed?

Sir @irja Shankar Bajpai: (a), (b) and (c). The Honoursble Member
presumebly hag in mind the three private Bills dealt with in my reply to
Mr. Asaf Ali’s short notice question on the 24th February, 1937. I would
refer the Honourable Member to that reply and to the answers to the
supplementary questions asked on that day. Since then the Seleet Com-
mittece hrs been appointed. The Government of India Lave alrcady
instructed the Agent-General to give evidence himself and also to give
the Indian vommunity in South Africa any assistance that it may need
for the purpose of presenting its case.

REPORT ON INDIANS IN MALAYA.

567. *Mr. S. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:
(a) whether the Government of India have received the report of the
Right Honourable BSrinivasa Sastri and Mr. Bozman on
Indisns in Malaya;
(b) whether they will place a copy of the report on the table of the
Houee; and

(c) what steps they propose to take to guarantee eatisfactory treat-
ment of Indians in Malaya?

Sir Girja Shankar Bajpai: (a) Yes.
(b) Copies of the report have been placed in the Library of the House.

(¢) The Government of India are giving close consideration to all the
recommendations in Mr. Ssstri’s Report and have alreadvy addressed the
Malayan Government on the question of an immediate increase in wages
to which Mr. Sastri attaches importance.

PosiTioN oF INDIANS IN CEYLON.

568. *Mr, S. Satyamurti: Will the Secretary for Education be pleased
to state:
(a) the position of Indians in Ceylon; and
(b) whether any attempts are being made to seftle the Indo-Ceylon
' question on a properly satisfactory basis?
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Sir Girja Shankar Bajpal: (a) and (b). The attention of the Honourable
Membeér is invited to the replies given by me on the 5th October, 1036,
to his starred question No. 776 and to the supplementaries arising out of it.
Since then the Immigration Commission in Ceylon has taken a large volume
of evidence and has completed that part of its task. Its Report is awaited.
The Agent of the Government of India, besides assisting the Indian.Com
munity in preparing its case, also gave evidence before the Commission.

ATTEMPT MADE TO REDUCE THE ARMY EXPENDITURE,

569. *Mr. 8. Satyamurti: Will the Army Secretary be pleased to state:

(a) whether there is any attempt to reduce the Army expenditure in
the next year;

(b) if so, the extent of that reduction; and
(¢) if not, why not?

Mr, G. R. F. Tottenham: (a), (b) and (c¢). I would refer the Honouruble
Membe: to the budget cstimates of the Central Government for the next
financial year and the Honourable the Finance Member’s budget speech
in this House ¢n the 27th February.

ExTENSION OF THE UNIVERSITY TrRAINING CORPS.

570. *Mr. S. Satyamurti: Will the Army Secretary be plessed to state:
(a) whether any proposal is pending before the Government {for
extending the University Training Corps;
(b) if so, what those proposals are; and

(c) what has been the attitude of the Government of India all these
Yyears? '

Mr. G. BR. F. Tottenham: (a) and (b). The general question of expand-
ing the University Training Corps to provide a training ground for candi-
dates for the newly formed Indian Wing of the Army in India Reserve of
Officers, for commissions in the Indian Territorial Force and for regular
commissions through the Indian Military Academy was recently examined
by Army Headquarters, and it was decided that until a more satisfactory
state of efficiency could be attained by the existing units, it would be un-
wise to consider any schemes for the expansion of the Corps. Endeavours
are now being made to improve the efficiency of the existing units, and,
among other things, a two to four year syllabus of training has been
introduced. The effect of these measures will not be apparent for some
time. Tt has therefore been decided that no application for the expansion
of the University Training Corps will be considered until towards the end
of this year. :

(¢) The attitude of Government during past years has been that the
requirements of the Regular Army must take precedence over those of the
I. T. F. and that more funds could not be provided for the latter until
those already supplied were more fully spent and a higher standard of
efficiency secured.
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Mr. T. S. Avinashilingam Chettiar: May I know whether this applies
only to the old Universities in which there are University Training Corps,
ocrolt also applies to the new Universities in which there are no existing

rps?

Mr. G. R. ¥. Tottenham: The policy applies to all Universities, both
those where Training Corps already exist and those where they do not
exist.

Mr. T. S. Avinashilingam Chettiar: May I know whether Universities
which do not possess a Corps will, for the reason that the University Train-
ing Corps in other Universities are not efficient, would not be allowed to
start a University Training Corps?

Mr. @. BR. F. Tottenham: That would be a correct conclusion for the
present.

Mr. M. Ananthasayanam Ayyangar: May I know whether the want of
efficiency is due to the training given or to the material supplied?

Mr. G. R. ¥, Tottenham: I cannot enter into the causes. There are,
no doubt, -a very large number of causes that contribute to the present
state of affairs. The point is we are doing our best to remedy any defect
in the training.

Pandit Lakshmi Kanta Maitra: May I know, Sir, if the curriculum that
the Honourable Member referred to is for the U. T. C.s which are to be
introduced hereafter or which are already in existence?

Mr. G. R. F. Tottenham: The curriculum is intended for the U. T. C.s
which already exist.

Pandit Lakshmi Kanta Maitra: What is the period?

Mr. G. B. ¥. Tottenham: If the Honourable Member had listened to-
my answer, he would have heard it.

Mr. Sri Prakasa: What is the exact definition of a University with re-
gard to this training corps? Does it include only official Universities or
national Universities as well?

Mr. @G. R. . Tottenham: I should require notice of that. I dc not think
it arises. |

Pandit Lakshmi Kanta Maitra: Ts it four years’ course?

Mr. G. R. F. Tottenham: What T said was—among other things, & two
to four years syllabus of training has been introduced.

MANAGEMENT OF THE INDIAN INSTITUTE OF SCIENOE, BANGALORE.
~ 571. *Mr. 8. Satyamurti: Will the Secretary for Education be pleased:
to state:

{a) whether final orders have been passed regarding the manage-
ment of the Indian Institute of Science, Bangalore;
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(b) whether Government will place on the table of the House all
relevant papers in connection with this matter; and

(¢) whether Government are satisfied that the arrangement pro-
vides for the fullest freedom for the head of the Institute to

pursue his academic research and other work of the Institute
in its best interest? -

Sir Girja Shankar Bajpai: (a) Yes.

__(b) All the relevant papers were published with the Department of

Education, Health and Lands Resolution No. F.-53-3/36-E., dated the

_%ﬁst 1:I_I\_Iovreml:ser, 1936, copies of which have been placed in the Library of
e House.

(c) Government are satisfied that the arrangements approved are in the
best interests of the Institute and should not limit the Director’s freedom
to pursue his academic research. -

POSITION WITH REGARD TO THE RATL-RoaD COMPETITION.

572, *Mr. S. Satyamurti: Will the Honourable the Industries Member
be pleased to state:

(a) the latest position with regard to the rail-road competition;

(b) whether there has been any proposal to restrict the plying of
buses and lorries, in order to stimulate railway traffic; -

(¢) whether any definite attempt will be made to fix this competi-
tion on a sound and hesalthy basis before the Federal Railway
Authority comes into being; and

(d) if not, why not?

The Honourable Sir Frank Noyce: (a) and (b). The Honourable Member
is referred to the Concise Statement of policy adopted at the second meet-
ing of the Transport Advisory Council in July, 1936, a.copy of which-was
laid on the table on the 18th September, 1936, in reply to a supplementary
yuestion to question No. 290 asked by him on the 10th September. The
Transport Advisory Council consists of representatives of provinces and the
Statement represents the policy arrived at after consultation with repre-
sentatives of Local Governments at the Transport Advisory Council. It will
be seen from Article 2 of Part II of the Statement that the principle laid
down is that, in determining whether licenses should be granted in respect
of specified routes, regard should be had to the extent to which the needs of
the routes are already served, the extent to which the proposed services are
desirable in the public interest, the traffic. ngeds of -the area -as a .whole
including the need to link up with railways and other routes. The inten-
tion is not, as the Honourable Member puts it, .to. stimulate railway. traffic
but to co-ordinate both forms of traffic.. - .

The Bill to amend the Indian Motor Vehicles (Amendment) Act, which
was introduced in the Assembly on the 3rd September, 1936, and circulated
for opinion, is designed to. give effect- generally to. Part-II-of the Concise
Statement of policy. Government have decided not to proceed awith.the
Bill pending consideration of the report. of the Wedgwood Committee
whose terms of reference include the question of road-rail competition.
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(c) The Government of India believe that, if the policy formulated by
the Transport Advisory Council is put into effect, competition will be put
upon & sound and healthy basis.

(d) Does not arise.

Jupces oF THE FEDERAL CoURT.

573. *Mr. S. Satyamurti: Will Government be pleased to state:
(a) whether the Judges of the Federal Court have been appointed;
(b) if so. the names thereof; and
(c) when they expect to take charge?

The Homourable Sir Henry Craik: (a) and (b). It has already been an-
nounced that His Majesty has approved the appointment of Sir Maurice
Gwyer as Chief Justice of India. No announcement has been made about
the appointment of the other Judges.

(e¢) 1st October, 1937.

Mr. B. Das: Does that presuppose that Federation will come into
operation on the 1st of October? E -

¢, Mr. President (The Honourable Bir Abdur Rahim): That does not arise.
" Mr. Sri Prakasa: Does that mean that Federation will come into exist-
ence from 1st October?

]
The Honourable Sir Henry Oraik: You have already ruled that the ques-
tion does not arise. -

Mr. B. Das: What will the Federal Judges do, if there is no Federa-
tion?

The Honourable Sir Henry Craik: If the Honourable Member will read
the Government of India Act, he will see.

Mr. Sri Prakasa: In view of the fact that the Honourable Member has
stated that His Majesty has approved of the appointment of the Chief
Justice, may I know who is the appointing authority?

The Honourable Sir Henry Oraik: The appointment is made, under-the
Act, by His Majesty.

Mr. Sri- Prakasa: Then, what is meant by the statement that His
Majesty’s approval has been obtained?

The Honourable Sir Henry Oraik: As far as I am awarc, that is the
usual form of words used.

CONSULTATION OF THE GOVERNMENT OF INDIA IN THE APPOINTMENT OF THE
CHier JusTiCE OF THE MaDRrAS Higa Courr.

574. *Mr. 8. Satyamurti: Will Government be pleased o state:

(a) whether they are not consulted by the Secretary of State for
India, before he submits his recommendations for Chief
Justice’s post to: His Majesty; and . - ’
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(b) whether they were consulted, in so far as the appointment of
the Chief Justice of the Madras High Court was concerned?

_ 'Whe Honourable Sir Henry Craik: (a) and (b). The Governor General
in Council has no part in the appointment of permanent Judges of High
Courts under the present Government of India Act or under the new Act.

Mr. M. Ananthasayanam Ayyangar: May I know if the Government of
India are not consulted by the-Secretary of State in the matter of the
appointment of the Chief Justice of the Madras High Court.

The Honourable Sir Henry Craik: They never are.

~ Mr. Sri Prakasa: At what stage does the approval of His Majesty arise
to these appointments?

The Honourable Sir Henry Craik: When His Majesty receives advice
from his constitutional advisers.

__ Mr. M. Ananthasayanam Ayyangar: May I know what is the source of
information on which the Secretary of State acts?

The Honourable Sir Henry Oraik: That has nothing to do with the Gov-

ernment of India. T am only concerned to answer question on matters
with which I deal in an official capacity. : ‘ -

Mr. Sri Prakasa: Did not Government recommend this appointment?
The Honourable Sir Henry Oralk: No.

Mr. Sri Prakasa: Then, was His Maje.sty e

Mr, President (The Honourable Sir Abdur Rahim): Next quest.ion:.

LEGISLATIVE PROGRAMME OF THE LEGISLATIVE ASSEMBLY IN THE DELE}
AND SMrA SESsioNs.

575. *Mr. S, Satyamurti: Will the Honourable the Law Member be
pleased to state what the legislative programme of the Government of
India is before the Delhi and Simla Sessions of the Legislative Assembly
this year?

The Honourable Sir Frank Noyce: As far as can be foreseen at present
after the disposal of the Finance Bill Government will seek to proceed with
the following pending Bills during the current Session:

The Indian Railways (Amendment) Bill,
The Maneuvres Field Firing and Artillery Practice Bill,
The Trade Disputes (Amendment) Bill,
The Indian Red Cross Society (Amendment) Bill.
The Civil Procedure Code (Third Amendment) Bill, and
The Repealing and Amending Bill; »
and also with the following Bills which will shortly be introduced, namely:
A Bill to amend the Indian Evidence Act, and
A Bill to amend the Indian Oaths Act.
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. The Insurance Bill and any of the foregoing Bills which may not be
«disposed of during the current Session will be taken up during the Simla
Bession. It is not at present possible to anticipate what further legislative
business will be brought forward during the Simla Session. -

PROPOSALS TO RE-ARRANGE THE PROVINCIAL AND FEDERAL FINAKCE.

576. *Mr, S. Satyamurti: Will the Honourable the Finance Member
be pleased to state:

.(a) whether there are any proposals to re-arrange Provineial and
Federal Finance, before Provincial Autonomy and Federation
start; and

(b) if so, what they are?

The Honourable Sir James Grigg: (s) and (b). If the Honourable
Member is enquiring whether it is proposed to modify the Niemeyer re-
commendations, the answer is no.

REPORT OoN THE REsuLTs oF ELEcTIONS IN THE PROVINCES.

577. *Mr. S. Satyamurii: Will the Honourable the Law Member be
pleased to state: ’ ' '

(a) whether the Government of India have sent or propose to send
any report to the Secretary of State on the results of the
elections in various Provinces;

(b) if so, whether they will place a copy of the report on the table
of the House; and

(c) if not, why not?

The Honourable Sir Frank Noyce: (a) to (¢). The Government of India
have asked the Local Governments for a statement showing the results
of elections to the various Provincial Legislatures. A copy of the return
will be placed in the Library of the House in due course. ’

< NOMENCLATURE OF THE BENGAL AND Nonm WESTERN RaArLway.

578. *Mr. Sri Prakasa: (a) Why- is the Bengal and North  Western
Railway so called?

-,

(b) What part, if any, of its line runs either in Bengal or in the North
West (Frontier) Province?

" The Hopourable Sir Muhammad Zafrullah Khan: (a) The Bengal and
North Western Railway Company was incorporated for the construction and
working of a railway line traversing Bengal and the North-West Provinces
asi.h_émlmown.' E A L

(b) None.

Mr. Sri Prakasa: In view of the fact that the name of my province

‘has since been changed owing to the depredations of this Government
northwards and westwards, will not Government get the name of this rail-
way also changed?

'The Homourable Sizr Muhammad Zatrullah Khan: No, Sir.
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PERFORATED PIPES PROVIDED IN THE LATRINES OF THE INTERMEDIATE
Crass CoMPARTMENTS OF THE East INDIAN RarLway.

579. *Mr. Sri Prakasa: (a) Is it a fact that most of the latrines in the-
intermediate class compartments of the East Indian Railway are provided
with perforated pipes running all round from which water comes out.
simultaneously with the main spout?

(b) Are these pipes meant for convenience in washing the apartment?.

{c) Are Government aware that persons using the latrine are greatly
inconvenienced by a simultaneous flow of water all round?

(d) Do Government propose to recommend that the main spout and the.
perforated pipes be disconnected from one another?

. The Honourable Sir Muhammad Zafrullah Khan: The information is
being collected and will be laid on tpe:table of the House in due course.

b

FACILITIES FOR SERVANTS TO TRAVEL WITH THEIR MASTERS ON THE Easr
INDIAN RATLWAY.

580. *Mr. Sri Prakasa: (a) Is it a fact that in the train called the
Deccan Queen, running between Bombay and Poona on the Great Indian
Peninsula Railway, direct access is given from the servants’ to the first and
second class compartments?

(b) Is it not a fact that in the earlier days similar arrangements were
also available in some bogies on the East Indian Railway?

(¢) Are Government aware that sometimes railway officials allow, some-
times overlook and sometimes object, to servants being found in the first
and second class compartments with their masters and do Government
propose to take early steps to frame rules making the point clear and giving
facilities for servants to travel with their masters?

The Honourable Sir Muhammad Zafrullah Khan: () Yes.

(b) Possibly.
- (e) I would refer the Honourable Member to the reply I gave to his
starred question No. 220 on the 25th January, 1937. _

Mr. Sri Prakasa: Why is there a. differantiation made between.-the
Deccan Queen and other trains in this matter?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member himself suggested that the question of framing rules might be con-
gidered and the matter will be considered.

Mr. Sri Prakasa: Will the Honourable Membeér also send a copy of this
question and the answer to the authorities concerned when they are con-

sidering my previous questions?

The Honourable Sir Muhammad Zafrullah Khan: Very good, if that
will in some way give satisfaction to the Ferourable Member.
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ProvisioN or Heap-Rests ox Roaps iv New Dewar.

581. *Mr. Sri Prakasa: (a) Is it a fact that in New Delhi no raised
platforms as head-rests are provided on the road side for persons éarrying
loads on their heads to rest from time to time?

(b) Are Government aware that tired persons, when they put their
loads down on the ground to rest, find it exceedingly difficult to raise them
again unaided?

(c) Are Government prepared to take early steps to provide head-rests
at convenient distances on all roads?

8ir Girja Shankar Bajpai: (a) Yes.

(b) and (c). Because of the considerations stated in part (b), I am
having the Honourable Member’s suggestion in part (c) examined.

Mr. Sri Prakasa: May I take it that the suggestion will be sympathe-.
tically examined?

Sir Giria Shankar Bajpai: Quite so, Sir; yes.

I

MOTIONS FOR ADJOURNMENT.

ARr¥sT cF A MEMBER OF THE LEGISLATIVE ASSEMBLY AND SURSEQUENT
WITHDRAWAL OF PROCEEDINGS AGAINST HIM.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The:
12 Noox. Chair has received three notices of motions for the adjournment
of the House. Two of them (one by Mr. Ganga Singh und the
other by Mr. Kailash Behar: Lal) have, the Chair understands, been with-
drawn. There is a notice by Sardar Sant Singh who intends ‘‘to ask {oday
after the question hour the leave of the House to make a motion for ad-
journment of the House f-r the purpose of discussing a definice malter of
urgent public importance, namely, the hasty action in arresting a Member-
of this House as shown by the subsequent withdrawal of the proceedings:
against him, thereby casting a reflection on the dignity of the House’.

When wuas the Honourakle Member arrested?

Sardar Sant Singh (West Punjab: Sikh): I think he was arrested some-
time on the 8rd of February.

Mr. President (The Honourable Sir Abdur Rahim): When was the case:
withdrawn ?

Sardar Sant Bingh: Day before yvesterday at about 4 p.M., and the-
matter was published in the papers yesterday.

Mr, President (The Honourable Sir Abdur Rahim): Is there any objec--
tion?

The Honourable Sir Henry Craik (Home Member): Yes, Sir, 1 take seve-
ral cbjections. In the first place, I take the objection that no motion of
adjournment can be moved on a matter about which a Reso'ution cannot be-
moved. Now. Sir, a Resolution cannot be moved about a matter which-
is still under adjudication by a Court of law having jurisdiction.
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Mr. President (The Honoumble Sir Abdur Rahim): What matter is
under adjudication now? '

The Honourable Sir Henry Oraik: There is a charge still pending against
several persons, and although no further proceedings are . ~ontemplated:
against the gentleman named in the motion, further proceedings are con-
templated against other persons, T am informed; and I submit that it will
be impossible to discuss thir motion or to justify the action which is the
subject of the motion without going into the evidence and the material
on which the charges against other persons still under investigaticn sre
based. That is my first objection. I have other grounds too. Tn the
first place, the motion is worded to discuss a definite matter of nrgent
public importance, viz., ‘‘the hasty action in arresting a Member of this
House''. Well, I submit that the fact that the gentleman in question is
a Member of the House makes no difference whatever. You have slready:

ruled in connection with the motion on the alleged privileges of Members
of this House on the 27th February, 1986, that:

“The privilege which is enunciated here does not go further than te exempt a
Member of the Assembly from any proceedings in any court of law by reason of his

speech or vote in the Chamber or by reason of anything contained in any official report
of the proceedings.”

That is to zay, that the only privilege is the privilege in respect of words
uttered or a vote given in this Chamber: there is no privilege in respect of
arrest or :nything done or alleged to be done outside the Chamber. Then,
8ir. .

Mr. President (The Honourable Sir Abdur Rahim): The matter is ralsed
as & question of privilege, so far as the Chair understands?

The Honourable Sir Henry Oraik: That is indirectly brought in by the
wording of the motion.

Mr. President (The Honourasble Sir Abdur Rahim:) The onjeci is, as

the Chair understands, to censure the Government for hasty action against
a Member of this House?

The Honourable Sir Henry Oralk: It does not say ‘‘hasty action of the
‘Government”’. It was action of a judicial court. The words are:. “‘hasty
action in arresting a Member of this House as shown by the subsequent

withdrawal of the proceedmgs against him, thereby casting a reﬂectmn
on the dignity of this House’'.

Those words, showing that the gentleman arrested is a Member of this
House, and the fact that the action is alleged to have cast seflection on the
dignity -of the House appear to me to indicate that in the mind of -the
Mover there is an intention of bringing in the question of privilege, and

I submit that under the ruling which I have quoted there is.no privilege
in this matter.

Then, I take a further and more important objection, viz., that it has
been held by yourself and by your predecessors in the Chair that a mation
of adiournment cannot be based on action taken by a judicial authcrity in

the exercise of its statutory powers. This arrest was made, not by the
police. but on a warrant issued by a magistrate. The charge in this matter
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is a non-cognizable charge which the police are not entitled to investigate-
without the authority of a magistrate and on which they are certaiuly not.
entitled to make an arrest.

Mr. President (The Honourable Sir Abdur Rahim): Did Government
take ary inititaive in this matter?

The Honourable Sir Henry Oraik: None whatever: the initiative was
taken by the Court.

Mr. President (The Honourable Sir Abdur Rahim): Was any complaint.
made by the Government?

The Honourable Sir Henry Oraik: No, Sir. The alleged offence in res-
peet of which certain srrests were made is said to have been comniitted i
the presence of a magistrate, but Government had no previous knowledge
of the matter at all, and T submit that action taken by a Cours, in the
exercise of itg statutory powers, cannot be made the subject-inatizr of a
motion for adjournment. I would refer you in this connection to your own
ruling in regard to a motion for adjournment that was sought to be moved
in respect of an order under section 144 of the Criminal Procedure Code-—
your ruling of the 21st September, 1936, and I believe, though I have not
had time to look up others, there are various other rulings of = wider
nature than that holding thet the ordinary action of Courts cunnot be made
the subject of a motion for adjournment.

Mr, President (The Honourable Sir Abdur Rahim): The motion seeins
to suggest that some action was taken by the Government, that somne
application was made by the Government for taking action?

The Honourable Sir Henry Craik: That is not so, Sir.

Mr. M. A. Jinnah /Bombav Citv: Muhammadan Urban): Under what:
section of ihe (riminal Procedure Code was the arrest made?

The Honourable Sir Henry Craik: T think it is section 161 of the Penal
Code read with the abetment section, which is not a cognizable cffence.

Mr. President (The Honourable Sir Abdur Rahim): Under whut seetion

The Honouarable Sir Henry Oraik: Speaking from recollection. T think
it was section 161. '

Mr. M. A, Jinnah: T want to know the section, because I want to
know if the nrrest was made by a judicial authority or by the executive
authority.

The Hononrable Sir Henry Oraik: Bv =z judicial authority: the arrest
was made on a warrant issued by the District Magistrate.
Mr. M. A, Jinnah: Who made the complaint?

The Honourable Sir Henry Oraik: The pblice supplied the materials to

the District Magistrate.
c
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Bardar Sant Singh: Sir, this motion is, I submit, in order.

Mr. President (The Honourable Sir Abdur Rahim): The Honcurable
Member had better answer the objections taken to the motion by the
Honourable the Home Member.

Sardar Sant Singh: The first objection is that no motion can be made
about the adjournment of the business of this House if the subject-mafter
eanuot be the subject-matter of a Resolution. T submit that this matter
can be the subject-matter of a Resolution in this House. T dc not see
any force in the first objection.-

Mr. President (The Honourable Sir Abdur Rahim): As regards the
TResolution, the Chair thinks the rule referred to by the Hnourable the

Hore Member is Rule B (1) (iii) which relates to any matter wkich is under
adjudication by a Court of law.

Sardar Sant Singh: The reply to that is that so far as this particular
case is concerned, it is not sub judice at all,

Mr. Pregident (The Honourable Sir Abdur Rahim): No, no. The ob-
jection taken bv the Home Member is that, though this particular gentle-

man has been discharged, there are other persons implicated and the case
is still under investigation.

Sardar Sant Singh: My submission is that I am not proposing to

censure the Government on this point whether the proceedings were right
or wrong.

Mr. President (The Honourable Sir Abdur Rahim): That is not the

point. The matter is under adjudication by a Court of law. Does not
that cover the whole case?

Sardar Sant Singh: My submission is that the matter of arrest is not
under adjudication at all. T confine my objection only to this point that
the gentleman was arrested without any reasonable evidence against him
as shown by the subsequent withdrawal of the case.

Mr. Premdent (The Honourable Sir Abdur Rahim): The Honourable
Member dees not appear to have really understood the objection. The cbjec-
tion taken bv the Honourable the Home Member is that the case, in eonneec-
tion with which this geatleman was arrested, is still under investigation with
respect to other persons who are implicated.

Sardar Sant Singh: So far, he is right; and T am not disputing the
point that the matter is still under investigation or under inquiry in a

Court of law. But my submission is that my motion does not refer to
thiat matter at all.

Mr. President (The Fonourable Sir ‘Abdur Rahim): But if a moetion of
adjournment is allowed, the whole question will be ripred open in the dis-
cussion, and it will involve matters which concern other persomt as well.
That is the difficulty.
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Sardar Sant Singh: My submission is that the wording of my miotion
.excludes this possibility or the relevancy of the facts of the case at all.
Whae 1 submit is that a Member of this House was arrested without any
-evidence as shown by the subsequent withdrawal. I am not entering into
the merits of the case which is either pending or will be brought before
‘the Court. As a matler of fact, we know nothing what the matter is that
is pending. We know only one thing, and that is that a Member of this
House was arrested and he has been discharged.

Mr. President (The Honourable Sir Abdur Rahim): That is the first
-objection. But does it make any difference? Suppose this applies to an
-ordinary man, does it make any difference that the person who was arrested
‘is a Member of this House?

Sardar Sant Singh: No, Sir, I do not think it will make any difference
-except in so far as the gravity of the situation that is created. This
particular news was flashed. ' ’

Mr. President (The Honourable Sir Abdur Rahim): The Chair wants to
-deal with the question of the rules. The question is whether the fact
that this gentleman who was arrested is a Member of this House makes
:any difference sc far as the point of order is concerned? -

Sardar Sant Singh: On a point of order it would not make anv differ-
«nce. He had to absent himself from the House, but I do not think that
would make much differance.

Mr. Presidert (The Honurable Sir Abdur Rahim): Waz he prevented
from attending the meetings of the Assembly?

The Honourable Sir Henry Oraik: No, Sir.

Sardar Sant Singh: I think he did not attend for some days so far as
‘my information goes. '

Mr. President (The Honurable Sir Abdur Rahim): But the Home Mem-
ber says he was not prevented from attending the Assembly.

Burdar Sant Singh: The Honoursble the Home Member has qucted
from vour ruling of the 27th February, 1936. In that ruling the Chair was
-very clear. This ruling is on page 1783. I will quote from paragraph (1):

“But, if the question of privilege raised is a definite matter of urgent public
importance, which is also primarily the concern of the Governor General in Council,
and the main object of the motion is to discuss and criticise the conduct of the
‘Government in the matter, it can be dealt with by a motion for adjournment, subject of
course to the restrictions and limitation laid down by the rules and standing orders
in that connection.’’

Here my mction proposes to criticise the conduet of the Government
and thai is the main object of it.

The Honourable Sir Henry Oraik: What did the Governmert do?

Sardar Sant Singh: The conduct of the Government was that they
'‘made u complaint without any evidence in their hands. '

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands that the Government have done nothing of the kind. _
' c2



1576 LEGISLATIVE ASSEMBLY. [8rE MarcE I1937.

Sardar Sant Singh: I can quote from the Stafesman which published
this news on the 8rd or 4th of this month. It said that the Director of
the Intelligence Bureau made this complaint.

The Honourable Sir Henry Oralk: That is entirely inaccurate.

Sardar Sant Singh: That was published in the press. Even if we are
to suppese that it is a non-cognizable matter, as submitted by the Honour-
abkle the Home Member, a complaint must be made to the District Magis-
trate befcre any warrant can- be issued. Who lodged that complaint?

The Honourable Sir Henry Craik: The Delhi Police.

Sardar Sant Singh: It was the Government of India or some uilicer
connected with the Government of India.

The Honourable Sir Henry Oralk: That is not the case at all.

Mr. President (The Honourable Sir Abdur Rahim): The Homs= ‘Member
denies that the Government of India had anything to do with this coin-
plaint.

Sardar Sant Singh: It mav be some officer of the Executive Depart-
ment. Delhi is within the direet control of the Government of India; the
case was made here; the District Magistrate is under the Government of
India here; and it is for the Government to enlighten us on the point as to-
who made the complaint and under whose authority it was made Semme-
bod: did make the complaint.

Mr. President (The Honourable Sir Abdur Rahim): Surely, the Honovur-
able Member himself could find it out from the proceedings of the Court
of the Magistrate as to who made the complaint before moving thiz motion.

Sardar Sant Singh: One of the officers must have made the cemplaint.
It is for the Government of India to tell us whether they made the com-
plaint or the complaint was made without their knowledge or sutharity.
Ordinarily, we can only suppose that authority must have been given parti-
cularly when a Member of this Assembly was involved and he was to be
arrested.

Mr. President (The Honourable Sir Abdur Rahim): When the Honour-
able Member iz moving this motion, he must be prepared with facts to
show that the Government of India are concerned.

Sardar Sant Singh: So far as the newspaper reports arz concermed, T
have already referred to the report that appeared in the Statesman, but,
the Honourable the Home Member said that it. was incorrect. Other
reports which appeared in the Hindustan Times were to the effect that some.
officer of the Central Intelligence Bureau instituted these proceedinga.

The Honourable Sir Henry Oraik: That is quite wrong.

Sardar Sant Singh: If there was no complaint, my position is still
stronger, that the executive got warrants issued without oraferring any
complaint in a non-cognizable case.

T have nothing more to say.
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‘Mr. President (The Honourable Sir Abdur Rahim): Objection has been
taken by the Hcnourable the Home Member on several grounds. As
regards the facts, so far as the Chair has been able to gather from the
-statement made by the Honourable the Home Member, no initiative was
‘taken by the Government of India nor was there any complaint by the
‘Government of India in connection with this matter, or rather in connec-
tion with the prosecution ot a Member of this House. Further, cbjection
taken on behaif of the Government is that the case is pending against
some other persons though the Member of the Assembly, who was also
arrested in conpection with this matter, has been discharged. Rule 23 (1)
(iii) says:

“‘auy matter which is under adjudication by a court of law having jurisdiction i
any part of His Majesty's dominions™

cannot be the subject-matter of & Resolution, and-this Rule applies to
-adjournment motions as well. Similarly, the Chair has no doubt that
when there is a charge against a number of persons affecied, and the
<charge hae been withdrawn against some of the persons, but is still under
invebtigation against other persons, that would be covered by this rule
which prohibits sny matter under adjudication being discussed befcre this
House. The Chair need not. therefore, go into other points raised. and the
Chair rules that the motion is out of order.

FLECTION OF MEMBERS TO THE CENTRAL ADVISORY BOARD
OF HEALTH.

Mr. President (The Honourable Sir Abdur Rahim): T have to izforn: the
Assembly that up to 12 Noon on Saturday, the 6th March, 1937, tle time
fixed for receiving nominations for the Central Advisory Board of Health,
wonly two nominations were received.. As the number of candidates is equal
to the number of vacancies, I declare Pandit Lakshmi Kanta Maitra and
Lieut-Colonel Sir Henry Gidney to be duly elected.

THE GENERAL BUDGET—LIST OF DEMANDS—contd.

‘Mr, President (The Honourable Sir Abdur Rahim): The House will now
resunme disenssion of the Demands for Grants. As regards the tirae which
has been allowed by agreement of Parties to Honourable Memoers who
do nvt belong to any Party, the Chair understands that there is still half
.an hour left. So, any Member of that Group or any Member who does
net belong to any Party, if he wishes to move his motion, will have half
an hour to do 50, The Honourable Member must also bear in mind that
amnless there has been sufficient debate. the motion cannot bz put to the
House.

DeManp No. 12—Executive CouNcIL.

Labour Grievances.

Mr, N. M. Joshi (Nominated: Non-Official): 8ir, I shall raise cnly small
points so that the discussion on these points will not be very long. The
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[Mr. N. M. Joshi.]

moticn which T propose to discuss is No. 111 on the list of motions. I teg
te move: '

*That the demand under the head ‘Executive Council’ be reduced by Rs. 100.”

My object in putting forward this motion is to draw the attention of
the Government to some of the labour grievances. But before 1 do so,
with your permission, I shall associate myself with what the Honourable
Member in charge of Industries and Labour had said on the last occasion
in paying a tribute to the memory of the late Sir Bhupendra Nath Mitra.
I had worked with the late Sir Bhupendra Nath Mitra for five years in
this Assembly &nd on several occasions at Geneva, and, with 1y knowiedge
of his work, I have no hesitation in saying that by his death the working
clussen of this country have lost a sincere and very sympathetic friend. I
also thank the Honourable Member in charge ofj Industries snd Labour for
the kind wcrde he said on the last ococasion about myself. May I, with
your pernission, Sir, express my appreciation of the efforts which the
Honourasle Member has put forth for improving the conditions of the

working classes of this country during his five years tenure as a Member
of the Government of India.

1 <hall as my first labour grievance speak a few words about the state--
ment which the Government of India have issued as regards forced labour
or compulsory labour. In reply to a supplementary question asked by my-
self, the Honourable the Home Member had agreed to publishk the intorma--
tion received from the Provincial Governments on the subject of compul-
gory labowr. The Government of India have now issued a statement, and
I find that thut statement does not contain much information. I want
the Government of Indiu to publish all the information which they have
received from the Provincial Governments. I have no doubt that the Gov-
ernment of India have no interest in concealing any facts which they have
received from the Provincial Governments on the question of ccmpulsory
labour. T, therefore, hope that they will agree to my request for publiching:
all the information which they have received from the Provincial Govern-
ments ¢n this subject. I do not wish to make any more rzmarks about
this statement except that I will make it clear that I do nct agree with
sormme of the conclusions which the Government of India have expressed
in that statement. I would like to ask another small question cof the
Government. They state in their statement that the Government of India
have decided that certain sections of the statutes concerning this snbject will
be repealed when the Acts are next under revision. I should like to know
whether these Aets are likely to be revised very soon, and if they are not
likely to comne into revision, I would like the Government of India to take
steps to revise them at an early date.

Having dealt with the subject, I would like to put before the Hcuse a
small point about some of the inferior servants and the postmen of Bom-
bay. The Government of India have reduced the rent allowances paid
to the postinen and the inferior servants by Rs. 2. The ground given is
that the Covernment of Bombay have reduced the rent allowance of their
servants cf similar status. In the first place, I have already poinied out
that the Government of India do not do all that the Bombay (fovernment
do far their inferior servants. The Bombay Government have much harger
pousion rates for their inferior servants, while the Government of India
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pay a very niggardly pension. So, if the Government of Indis are willing
to follow the Bommbay Government in ull matters, the Government of
India may do this, but the Government of India do not follow the Bombay
Government in all matters and the justification given by ‘he Government
of [udia is really not a valid one. Moreover the reason for the reduction
made in rents by the Bombay Government is this. The Borabay Govern-
ment provide quarters to their employees, and when they tind that the
employees do not occupy those quarters, but claim house-rant all-wance,
the Bombay Government, in order to put some kind of pressure upon their
employees, have reduced the rent a little bit. Though they reduce the
rent, yet they are actually giving quarters to their emplovees. The Gov-
ernment of India do not actually provide quarters to their employees for
the rent they pay. This is a great difference, and T should like the
Hcneurable Member in chsrge with his usual sympathy for the poor
people. to look into this question and net merely follow the advic2 of his
ofticers. What is represented as being the action of the Bombav Govern-
rent is not really the action of the Bombay Government in the proper
sersc. The Bombay Government have provided quarters, and if their
emplovees do not go to those quarters, then they pay a smaller rate of
house rent allowance. '

Then, Sir, with regard to other labour grievances, I propose to give some
time to my Honourable friend, Mr. Giri.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Executive Council’ be redueed by Rs. 100.”

Mr. V. V. @iri (Ganjam cum Vizagapatam: Non-Muhammadan Rural):
Sir, I rise to make a few observations with reference to the grievances of
the postal workers. These grivances fall under different categories. The
first grievance is finsecurity of service. I desire to state that under the
old rules the postal workers including the lowest grade of workers had a
right of appesal even to the Government of India. Under the new rules
they have restricted the right of appeal a good deal. For instance, if a
gazetted officer or a Presidency Post Master punishes an employee, Lhe
right of appeal only lies to the Post Master General; and in the circum-
stances the employees feel that their right of appeal is greatly curtailed.
Then, the right of an individual to represent his individual grievance has
been withdrawn. Not only that, but the right of a recognised trade union
represonting the workers to utilise the right of representation of individual
grievances of the members has also been withdrawn. I will refer in this
connection to the ohservations made by the Reval Commission on Labour
at page 324 of their report:

“In our view recognition should mean that the employer recognises the right of’
the union to negotiate with him in respect of matters affecting either the common:
or the individual interests of its members. The employer who discriminates in the
matter of promotion against union men or in any other way tries to weaken the

influence of the union he has recognised is in no way better than the employer whe
denies recogunition outright and is as little likely to advance the cause of peace.”

On the other hand, I am informed that the Directer General has, in a
recent circular, given latitude to the heads of depariments to make
damaging vremarks in the history. sheets of the vsorkers = without giving
them an opporlunity to rebut the chiarges made in that sheet. This is a
great eneroachment on the rights of the workers, and it really affects their
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Mr. V. V. Giri. '
-sec\[u-ity of service. ]I desire that the Director General should consudgr
these aspects cf the matter and remedy these evils. On the other han L
‘the rights of the workers regarding freedom of assceiation is being }nfnnged
in certain divisions of the Postal Department. 'I have _been m:fo_rr.ne
<hat in the Punjab and the North-West Frontier, In the Sialkot Division,
the Superintendent there has been victimising workers for taking actlhve
part in trade unions. Yor aught I know. I always thougnt that the
Industries and Labour Department, specially the Director General, hwas
encouraging trade unions; but if this is a faet, 1 feel thi_it t_he v‘mrk'ers altfa
:a genuine grievance, and I do hope the department will inquire into this
matter and see that this is remedied.

Then there are certain grievances with regard to house-rent allowances
received by certsin low paid staff. It appears that the inferior staff at
Delhi and Lahore and other places are granted certain house allowances,—
Rs. 5 and Rs. 2. Unless Government are in a position .the'mselves to
supply houses to these workers, they should, I submit, increase the
‘house-rent allowsnces, because in places like Delhj and Lahore it is 1m-
possible to get reasonable and convenient accominodation at such low
-rates. I do hope that the Director General will look into these reasonable
griavances.

The next grievance, I should like to submit, is with regard to the
‘promotion of postwen into the clerical cadre. There are ecertain postmen
who are matriculates and T am told there are even postmen who are under-
graduates of universitiss. I feel that provided they show their fitness they

should be aliowed, in preference to outsiders, to have a chance to get into
elerical positions. '

Then, there is the grievance regarding outstation allowances of the
R. M. 8. staff. I am told that the inferior staff are allowed oné anna,
when they are outside their headquarters, for every 12 hours of their duty.
‘But this is a ridiculous position. I am informed that for the first 12 hours
‘these inferior staff are not allowed one anna for the 12 hours on the ground
that they are expected to carry their food and to eat at the end of the
12th hour. But I am sure the Government of India who have been
‘increasing their postal revenues,—from a deficit they are now having a

‘surplus,—would look into this very minor and very resasonable grievance
-of -the worker and remedy it.

Then, there is still the persistent complaint that sufficient leave
ragerves have not been maintained, and the inferior staff are not able to
enjoy their privilege leave and casual leave. On the other hand, I am
‘told that inferior servants, who are in service prior to 16th July, 1931, do
not get full pay while on leave. This is to be deprecated, because when
‘workers, and specially the poor workers, are on leave they will be com-
pelled to spend more money, and I do hope.that this grievance also will
‘be remedied by the Department ~oncerned.

Sir, T do not wisk to read out a catalogue of the other grievances, I
hope these grievances, at sny rate, which seem to me to be mvst reason-
able will be attended to by the. Department concerned.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rursl): Sir, in addi-
‘tion to the grievances mentioned by the two previous speakers, I will draw
attention to the fact that there are not sufficient post offices in the rural
Aareus.
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The Honourable Sir Frank Noyce (Member for Industries and
Labour): 8ir, on a point of order, may I know how that is relevant to
labour grievances?

Mr. Lalchand Navalrai: The labourers suffer on account of the want of
sufficient post offices. If you give them many rural post offices, they can

mak3 use of them and one of the grievances of these people will be
rernedied.

Mr. President (The Honourable Bir Abdur Rahim): That-is stretching
it too far, and is not in order.

Mr, Lalchand Navalrai: Then, T have nothing more to say now.

Pundit 'Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, I
should like to ask a question before the Governnmient Menber replies.

The Honourable 8ir Frank Noyce: Sir, as there is only half an hour
savsiiable, may I ask whether Government will be given sufficient time to
reply?

Mr. President (The Henourable Sir Abdur Rahim): The Chair thinks
the Honourable Member only wants to ask a question.

Pandit Nilakantha Das: Sir, the question of forced labour has been
raised. There is not much time to discuss it, but I should expect my
Honourable friend to state the position with regard to forced labour in the
provinces in many of which it prevails in a most barbarous fashicn. So
we should like to know the position of Government with regard to this
Tnatter.

Mr. J. A. Thorne (Government of India: Nominated Official): Sir,
with regard to the point just raised by my Honourable friend and which
was aleo mentioned by Mr. Joshi just now, I gather that the point is that
the press note, which was recently issued from the Home Department,
showing the action taken by various Governments in India zn the draft
convention with regard to forced or compulsory labour which was adopted
by the International Labour Conference in 1930, is not sufficiently detailed.
I do not want to take up a part of this precious half an hour: I think I
ccan say at once that we will undertake to make available to Members of
this Heuse detailed information as to the forms of forced or compulsory
labour which are found in the various ‘areus. the instructions issued by
the Government of India, and the information supplied by Local Gov-
erniments as to the steps taken in consequence. Mr. Joshi’'s other point
is that we should proceed as soon as possible to repeal two séctions of the
warious enactments—one in the Northern India Canal and Drainage Act
of 1478, and the other in the Bengal Regulation of 1806—which we have
:agrecd should be repealed if we are to fulfil our obligations under the
.convention, I would point out that those provisions have been definitely
put out of action in the meanwhile; but I can assure the House that the
earliest steps will be taken to fit the repesl of “these provisions into ‘our

Jegislative programme. - '
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Mr. G, V. Bewoor (Director General of Posts and Telegraphs): Sir, in
the short time at my disposal, I will try to deal with some of the points-
raiged by my friend, Mr. Joshi, and by my friend, Mr. Giri. In my speech
of last year, I dealt with a number of these grievances. It is not quite
clear where the information that the Honourable Members give comes-
from: but one postal union, when presenting an address to a Postmaster:
General recently, defined man as a being with grievanczes. That was the
best definition they could find about a man. Certain people seem to-
enjoy being miserable and our unions . . . . . '

Mr. N. M. Joshi: May T say that certain people enjoy making others.
miserable ? (Laughter.)

Mr. G. V. Bewoor: There have been a large number of grievances which
we have attempted to remove, and I admit there are certain others which
are at present under consideration. The organisation of the .department
affords to its emplovees fuli opportunities to represent their side of the
case. We have thirteen recognised all-India unions each of which has got
ita provincial branch, its district branch and its city or town branch. They
havc ezsy access to the officers of the department and their written re-
presentations are replied te in full detail giving the reasons which this.
Department has for not accepting certain claims made by the employeas.
It i3 obviously impossible in the time at my disposal in this House to-
explain fully the grounds on which Government has been unable to meet
certain of the so-called griovances of the employees. Tn this connection, T
think it will be useful to read to this House what one of the distinguished’
Members of this House on the opposite side, who takes a keen interest in-

postal and telegraph matters, said, when addressing certain members of a
postal union. He said:

“So far as I have been able to judge and see the Government do take care of
their servants even at the expense of the non-official public and have provided
avenues for the ventilation and the redress .of their grievances on which perhaps it
would not be proper or safe for an outsider to intrude.”

That is the opinion of one of the Members on the opposite side who-
presided at & meeting of & union . . .

An Honourable Member: What is the name of the Honourable Member?
Mr. ¢. V. Bewoor: Mr. Sri Prakasa.

Mr. N. M. Joshi: He was in his vsusl jocular mood!

Mr, @. V. Bewoor: I would, therefore, simply observe that it is some-
what a waste of the time of this august House to deal with such small mat-
ters. However, T am prepared to explain, as brieflv as 1 can, the views
of the administration and of Government with regard to certain grievances
that have been raised. T will take first of all Mr. Joshi's complaint about
the reduction of the house-rent allowance for postmen and inferior servants
in Bombay. Thir allowance used to be Rs. 8-8 per individual pef month.
Recently, owing to the general fall in prices of food stuffs and house rents,
we reviewed this question. The question of house rent allowance is always
under revision and is liable either to be raised or to be decreased aceording
to changes in local circumstances. We consulted not merely the T.oea
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Government. We did not merely follow slavishly what the Iocal Govern-
ment had done. We were perfectly aware of the coneideration mentioned’
by Mr. Joshi, which perhaps led to the Local Government fixing a very low
house rent allowance; but we consulted the municipality of Bombay, we
consulted the Labour Commissioner to find out what was the average
amount spent on house rent by various employees of the department snnd
outsiders of similar status, and we came to the coneclusion that the house:
rent allowance of Rs. 8-8 was excessive. In fact, [ consider that Govern-
ment have heen liberal in allowing a house rent allowance of 6-8 to-
empioyees of this class. I should like to make it clear that house rent
allowance is not given to meet in full the house rent which an employee nas
to pay: it is an allowance to meet the excessive cost of house rent in any
particular area. On the same grounds, house rents in Delhi, Lahore,
Madras or Calcutta will be examined and will be fixed as local circumstancas:
moy justify.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadair
Rural): Do you maintain any standard of house rent?

Mr. G. V. Bewoor: We always inquire from Local :Governments what
people of the class to which our people belong are paying; there is no ques-
tion of a standard because families and circumstances vary.

Next I come to the question of appeal rules which was raised by Mr.
Giri. These appeal rules apply not merely to the Posts and Telegraphs
Department but to al! Departments of Government, and we are merely
following the general orders of ‘Government. A deputation of the union
waited on the Honourable Member and the question was fully considered
and the Union was told that the circumstances of the department did not
justify any material departure from the genersl orders of the Government
but that Government was prepared to consider any small alteration which
the Tnion could justify by reesons. We have been waiting for four years
for a reasoned statement from the Union on this subject and it has yet to
come. That to me is clear proof that there is no such serious grievance as
is sought to be made out of the new appeal rules. On the question of
representatior of individual grievances of unions, Mr. Giri observed that
this concession had been withdrawn. T think he is wrong: it was never
given. There is no question of withdrawing it because it never existed.
Individuals have their usual methods of approaching Government by
appeals and petitions; and there is no reason why unions should be per-
mitted to take up individual cases. Here again we are following the
general practice which applies to all departments of the Government.

Mr. Giri further stated that recently we have allcwed damaging reports:
to be entered in the character sheets of the emplovees hy higher officers
without giving an opportunity to the employees for making representations.
That, Sir, is not quite correct. Here again we are following the general
orders of Government which apply to entries in character sheets of all
Government servants including myself. If any damaging entry is made in-
the character sheets, the rules lay down that a copy of it should be com-
municated t the employee. When he receives this damaging report, it
is open to him to put in a representation against any such damaging
report. That will then be considered by the officer who has made the
entry, and he will communicate his decision. If the employee is dissatis--
fied with hie decision, he can then appeal to the next higher aunthority . . .
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Pandit Lakshmi Kanta Maitra: Or a point of information, Sir. When
an officer makes a report in the character sheets of an employee, is the

.appeal to be made to the very officer who makes these entries in the
.character sheets? '

Mr. G. V. Bewoor: As | explained just now, in the first instance the
representation is to be made to the officer who madz the entry. If that
officer on hearing the emplovee is prepared to modify his remarks, there
‘is an end of the matter. If he does not, then the emplovec can petition
‘the next higher officer. ’

Then, Sir, I am afraid my friend, Mr. Giri, who is generally very
-careful in what he says, made a damaging statement about an officer of
this department. I consider, Sir, that in all fairness Mr. Giri should not
‘have mentioned the name of any particular officer. He stated that a
certain Superintendent of Sialkot Division was victimising the Union
employees. 1 deny that statement until proofs are given to 'me. -This
-sort of gemerai accusation is far too common, and I submit to this House

that the making of such damaging statements causes a great deal of dis-
‘turbance in administration. '

Mr. V. V. @iri: Tt is nothing against his personal character. Tt is in
‘his official capacity.

Mr. G. V. Bewoor: Coming then to the question of promotion of post-
mmen, I stated last year that it is open-te postmen to appear fcr a test and
‘to pass it. If they are matriculates or undergraduates, I have no doubt
they will pass and get promoted to the clerical cadre . . . .

Pandit Lakshmi Kanta Maitra: What about the Postal Superintendent
-of Mymensingh?

WMr. G. V. Bewoor: That does not arise out of labour grievances in any
<ase.

As regards the promotion of postmen, the postmen have really no
-cause for grievance, because in our rules for promotion we have laid down
-that they can appear for a test.and if they qualify they can be promoted.
In this matter again, we have got to insist upon the efficiency of the service
rather than upon the benefit to any particular class of veople.

My friend, Mr. Giri, then referred to the question of leave reserve for
‘inferior staff. Here again there is no necessity for any leave reserve. As
I explained last. year, as socn as &8 member of the inferior stafl goes on
leave, an outsider can be employed under the rules.

1 think, Sir, I have dealt briefly with all the various grievances men-
-tioned, but I would like to add that I do not want Members of this House
to be under the impression which might be created by the mention of
these grievances that the staff of the department is labouring under a
tyrannical rule. That is likely to be the impression created, because the
House only hears the grievances which are mentioned; they newer hear
.of the grievances that have been proved or the benefits that have been
«conferred by the department. '

Mr. V. V. @Giri: You cen give a report to this Assembly.
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Mr. G. V. Bewoor: It is open to the Members of the House to ask any
questicus in the matter or to read the Annual Reports of the department..
I would, therefore, suggest that this House should not support the cut.

Mr. N. M. Joghi: Mr. President, as the Home Department has given:
me satisfaction, I do not wish to press this motion to a division. At ihe:
same time I wish to make it quite clear that I am not satisfied with the:
reply given by my friend, Mr. Bewoor, . . . . .

Mr. President (The Honourable Sir Abdur Rahim): If the Honouraple-
Mewmber wants the leave of the House to withdraw his motion, he need’
not make a speech.

Mr N. M. Joshi: To save the time of the House, T ain prepared to ask:
the leave of the House to withdraw my motion.

Mr. President (The Honourable Sir Abdur Rahim): Has the Honour--
able Member the leave of the House to withdraw his motion?

Several Honourable Members: Yes.
The motion was, by leave of the Assembly, withdrawn.

Mr. President (The Hcnourable Sir Abdur Rahim): The Congress Party
will now move their motion. Which is that?

Mr, Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Could you not give five minutes to unattached Members? -

Mr. President (The Honourable Sir Abdur Rahim): Half an hour is.
over. Which is the motion of the Congress Party?

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan-
Rural): It is Demand No. 17, motion No. 201, Treatment of Indians.
abroad.

DeMAND No. 17—DEPARTMENT OF EpucATION, HEALTH AND LANDS.
The Honourable Sir James Q@rigg (Finance Member): Sir, I move:

“That a sum not exceeding Rs. 585.000 be granted to the Governog General in
Council, to defray the charges which will come in course of payment during the year -
ending the 3lst day of March, 1938, in respect of the ‘Department of Education,
Health and Lands’.”

Treatment of Indians abroad.
Mr. Mohan Lal Saksena: Sir, I move:

*That the demand under the head ‘Department of Education, Health and Lands®"
be reduced by Rs. 100.”

to consider the question of treatment of Indians abroad. I am sorry I
am suffering from a bad throat, still I shall try to make myself heard in
all parts of the House. The question which I am now raising before this
House is one which has been raised on the floor of this House over and
over again by means of questions, adjournment motions and Resclutions.
True, this is the first time that this question is being raised by means of
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a cut motion during the budget discussion, and the reason is not fur io
-teek. The growing volume of girevances of our countrymen abroad, the
-callous manner in which restrictions and disabilities have been imposed on
their rights and liberties, the failure of the Government of India’s efforts
‘to secure redress to them, and in short, their helplessness and agony cer-
‘tainly demand greater time and pointed attention of this House,—more sc
because the places where our countrymen are the worst sufferers and where
‘indignities and injuries have been heaped on them most are States where
Indians have played the role of pioneers, in the economic development of
‘which they have taken a leading share, and progress and prosperity of
which have been to a large extent due to their industry and enterprise.
Sir, to some of these States our countrymen had gone even earlier than
the Europeans or the White Settlers, and they had gone to those places on
invitation under definite assurances and pledges of security and equal
‘treatment. The Honourable Members should remember that most of
these states are countries where the Union Jack flies and to which the
protecting arm of the Britannic Majesty is supposed to reach,—they are
protectorates, mandated territories, dominions and colonies which constitute
what is called the British Empire, an Empire in the building of which
Indian resources have been freely used, an Empire which would have gone
‘to pieces during the last war but for the magnificent contribution made by
India in men, money and material, in fact even today it would be nowhere
but for India. But what do we find eighteen years after the War? We
find that, while Germany which was responsible for butchering hundreds
of thousands of British people is claiming back its colonies and from the
-speech of Von Ribbentorp it appears it is likely its demands are going to
‘be conceded sooner than we can think of nationals of India which had
65,000 men killed and a still larger number wounded to save the British
Fmpire in the last war are not even allowed to live in these colonies.
"They are not allowed even the security of the rights that they had been
enjoying so far. I want the European Members on the Treasury Benches
to make a note and convey to their countrymen and their masters at home
that for every wrong that Indians are suffering abroad we hold Great
Britain responsible, and that the time is not far distant when they will
“have to regret for this callous disregard of our sufferings and humiliation.
They will have to pay many times over for every wrong that is being
“inflicted on us Indians in the Dominions and in other parts of the British
Empire.

Sir, within the short time at my disposal, it is not possible for me even
briefly to refer to the disabilities and hardships which our
people are suffering abroad, not even to detail at length the
sufferings and hardships of our people in Zanzibar, South Africa, Iran,
Iraq. Fiji and other countries which must have lately come to the notice
of Members here through the press. What I propose to do is T would
refer only to one or two countries, and I hope that other Honourable
Members who will speak after me will refer to other countries. In the
Simla Session our friend, Mr. Husenbhai Laljee, tabled a question asking
‘the Government to lay down a statement outlining the disabilities which
Indians are suffering from in various parts of the British Bmpiré. This
-statement was laid on the table on the 25th August, 1936. It is
«a long list, but what I want to bring to the notice of the House

1 p.M.
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s that the Government of India Department is not even fully aware of
the many disabilities which our countrymen are suffering from. Fortun-
uiely for us, the Foreign Department of the Indian National Congress
which has been in existence for nearly a year is better informed and is in
amore intimate touch with our nationals abroad than the Government of
.India Department which has been in existence for a very long time. 1
‘would only cite one instance. In regard to New Zealand, it is said that
-there are no restrictions imposed on Indians there. But that is not so.
We find that immediately after this statement was laid Mr. Jinarajadasa
‘who had been to New Zealand came out with a statement contradicting
:the statement that was laid on the table of the House. He says the
visitors to New Zealand suffer from certain disabilities. The disabilities are
.that no Indian is permitted to land if he intends to settle in New Zealand.
New Zealand is barred to Indians though not legally, but as a matter of
fact, by rigours imposed by the customs officials. Even a temporary
vigitor for business must deposit £10 on arrival, whick is a gratuitous
piece of insult to our country. But the Government o. India in the
Education, Health and Lands Department had no information about these
-disabilities, I will not examine the rest of the statement. While referring
to the disabilities of our countrymen abroad I will refer to that country
which has excelled others in devising ways and means to humiliste us,
which has specialised in passing legislations on the basis of racial differen-
‘tiation against Indians, and which has even now on its legislative anvil
three measures. It was from this country we had the honour of receiving
a delegation known as the Goodwill Delegation.

Sir, Mr. Polak, who has had an intimate knowledge of conditions in
South Africa ard who could not be said to be taking a biassed view of the
situation, says that the situation from the Indian point of view has been
going from bad to worse in South Africa. What do we find? While this
Delegation was touring in India, while we were holding parties in iis
honour, while the Indian taxpayer was paying for its expense—we find
that an Indian sportsman, a feather weight champion boxer by the name
of Fali Billimoria goes to South Africa and he is not allowed to land by
the emigration authorities there, Mr. Billimoria was training in a British
regiment and still he was not allowed to land in South Africa. Then, we
find that when Mr. Hofmeyr, leader of the Delegation, returned to Scuth
Africa, he had to leave the Ministry of Interior which deals with Indian
questions. He had to leave or he resigned, we know how resignations are
‘gsecured. Again, we have the testimony of another Indian whose name is
Mr. Manohar Das Khilliani, who is an agricultural expert and wko was
-one of the members of the Bombay Government’s Board of Agricultural
Experts and \went there at the invitation of the Mombasa Horticultural
‘Society as a judge. He says that, while the Delegation was touring here,
he found that the Government’s special missionaries were teaching the
natives to hate Indians. He refers to the fact how Indians are not allowed
to use the same benches in public parks, how they are not allowed to use
same compartments in trams and railway trains. I shall not read his
‘statement because it is a lengthy one. While all this was happening in
‘South Africa what were Government of India doing? In India, a South
African was appointed to the Financial Inquiry Committee to inquire
into the finances of railways. What a shame! And yet both the depart-
ments are under the control of Indians, the railway department ynder
Sir Mubsmmad Zafrullah and the other department which has been, T am
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informed, under the control of Indians for the last 15 years. What a sad.
commentary! It proves the contention of the Congress that merely
Indianisation will not help. So long as the system is there replacement
of Europeans by Indisns will not do. What after all can the Indians
do here? They are mere cogs in the engine of repression and exploitation.
known as British imperialism which has been responsible for our exploi--
tation and humiliation here and abroad. They cannot help us. They are-
simply helpless. They cannot help even in a matter in which the whole
country is in agreement. Time, and again we are reminded of our differ-
ences on vital questions and the consequent inability of the Government to-
do anything, but here is a question on which every one from Mahatma
Gandhi to the Aga Khan, people belonging to various shades of opinion,
are in completc agreement, and still we find that the Government of India.
are unable to secure us any redress or to secure for us even temporury
relief. I am now referring to the case of Zanzibar. While our men are
suffering there and going into insolvency and it has been reported a number-
of Indians have even committed suicide and things are getting frum bad
to worse the spokesman of the Government of India comes forward and
assures us that they are taking all reasonable steps, and they are making as.
much effort as they can to safeguard our interests and protect our rights.
in Zanzibar. I will now quote the message which His Highness the Aga
Khan sent to a public meeting held at Bombay to protest against the-
treatment of Indians in Zanzibar. It says: The position of Indians in
Zanzibar needs immediate attention. The new Resident is coming and it
is essential that our Government should send a further mission to discuss
the situation with the new Resident. I have only read out this message:
to tell the House that the position of Indians has really reached a stage:
when any delay on the part of the Government here will be detrimenial
to the interests of our countrymen in Zanzibar.

I do not want to refer to the three Bills which have been introduced inr
the South African Legislature. There was a short notice question in re-
gard to them, and our friend Sir Girja Shankar Bajpai informed ug only
today that the Bills have been referred to a Select Committee. That is-
all the information he had to give, and he had instructed the Indian Agent
in South Africa to watch, and ‘‘wait and see’’ is the policy of this Dopart-
ment of Government as has been that of others. In the matter of
Zanzibar, I will only remind my Honourable friend, Sir Girja Shankar-
Bajpai, about the Persian proverb:

“Ta Taryaq az Iraq awurdeh shawad,
Mar guzedat murdah shawad.”

‘“By the time, the specific for snake bite comes, the snake bitten wilk
be dead.”

T hope he will take note of it and see to it that something is done before-
it is too late. :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member has only two minutes more.

~ Mr. Mohan La] Saksena: This is a subject on which it is reafly difficult
to restrain oneself and when there are so many grievances to refer. T
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would now refer not to the British Empiré but to the United States of
America. We find that even in the United States of Ameriea our country-
men are suffering from disabilities. Temporary visitors are allowed to stay
only 60 days and those going on business 6 months which in some cases
can be extended to 15 months but the acquiring of citizenship rights is
next to impossible and even those who had settled in America in 1924
when no such restrictions were in force are not allowed to become citizens.
I would refer to the case of an Indian who had settled there for a long
time and who married an Indian lady who was a student there who is a
relation of a prominent politician of Bombay, but under the laws of tue
United States of America he is not allowed -to live with his wife as a
citizen, and similarly there has been ban on Indians settling in Portuguese
East Africa. T do not want to refer to other things. I now come to the
steps that we have been urging the Government to take. In-1924, we
passed a permissive legislation empowering the Government of India to
inflict disabilities upon the nationals of other States who have been
treating us with humiliation.. Butiwhat do we find? Since then 12 yeare
have elapsed and from the statement that was placed on the table of the
‘House, we learn that under the heading ‘‘Disabilities imposed in India
on Nationals of other countries'’ it is Nil. Although on the other side we
find a list of the disabilities that had been imposed on Indians, the Govern-
ment of India have not even thought of using the Act even once.

Mr, President (The Honourable 8ir Abdur Rahim): The Honourable
Member’s time is up.

Cut motion moved:

““That the demand under the head ‘Department of Education, Health and Lands’
Le reduced by Rs. 100."

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Husenbhai Abdullabhai Laljee (Bombay Central Division:
Muhamadan Rural): 8ir, I consider this to be a very important matter,
but I am very sorry that this important matter has to be discussed in this
somewhat thin House. Well, Sir, on this question I feel we have got to
ccnsider, not only our own position, but the position of the Government
of India as well as the position of the British Government. Sir, the
Government are responsible, and my allegiance to His Majesty the King
Emperor requires that my honour and my economic interests beyond my
own country are to be protected; and, I am sure, that when I ask for that
privilege, T am asking for nothing else but what is due to me.

Now, let us see how far I am privileged in respect to my protection.
We all know, Sir, that all over the world, not now, but for years past, it
has been the duty of the State to protect the honour and the economic
interests of its nationals. The great armies, the navies and what not are
provided for that object and for nothing else. We have a great army, it
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is for our defence; but at the same time our own army has been used and
at our cost to protect not ourselves, but all the British interests for years
past. It is a well-known fact that it was the Government of India which
paid for the armies that were kegt in Hong XKong, Singapore, Natal,
Mombasa, Zanzibar, Aden, Port Sudan and at Muscat. That army was
for a number of years paid for by the Indian Exchequer, because it happen-
ed to be His Majesty’'s army, and although it happened to maintain the
honour of whole British Fmpire . . . . .

Captain Sardar Sir Sher Muhammad Xhan (Nominated Non-Official):
The army in Hong Kong is not paid for by the Indian Government?

Mr. Husenbhai Abdullabhai Laljee: It has been paid for for years
together; we have paid for it, it was then the Bombay Command that
paid it, and I ask the Treasury Benches to .deny thdt—of course I don’t
ask you, who does not know. (Laughter.) (Hear, hear.)  Sir, these are
the facts. Let anybody deny it from the Treasury Benches. I challenge
anyone to deny it, because I know it as we happen to be connected with
the Military Department as well. (Voices: “‘Oh, oh', ‘‘Probably as a
contractor’’?), Now, Sir, see our condition. A long question was put
by me on the 18th February, 1936, and the substance thereof was:

*Will Government be pleased to lay on the Table a statement with regard to the
ccnditions laid down by the States, Dominions and Colonies, on the emntry of Indians
into their countries as tourists, or for carrying on trade and commerce, or insurance,
or banking business, or for any similar purpose, or for establishing industries, or for
cotering into services, or for owning residential or other properties, or for agricultural
purposes. Also with regard to any legislations prevailing in any of these countries
discriminating between the status of Indians living there and that of the natives of
those countries’’,

and, Sir, where I lay my stress is this:

“the conditions placed by the Government of India on the nationals of these
countries when they enter India for any of the above objects, and/or when they
reside in India for any of the above or similar objects?””

Sir, the countries referred to in Europe are France, Italy, Germany,
Norway, Sweden, Belgium, etec., ete., and the Dominions, those of New
Zealand and the Commonwealth of Australia, and in America, Canada,
and so forth, and in West Indies, Jamaica, Trinidad and Cuba, and in
Africa, Egvpt, Sudan, Zanzibar, etc., etc., and in Asia, Palestine, Iraq,
Hedjaz, China, Japan, etc. And what was the reply? Sir, I do not
blame the Government of India, because I know very well that their
position with regard to this question is as pitiful as ours. (Hear, hear.)
Neither the people of India nor the Government of India, Sir, have any
right to discuss or meddle in the foreign policy of Great Britain. In fact,
the Government of India recently took up the Indian question off and
on, and T must also admit with a lot of enthusiasm, but their handicap is
that they can only place hefore His Majesty's Government their views
and nothing else. This is the position which we have to acknowledge, and,
therefore, T say, Bir, that this question becomes of great importance in
order to enable us to realise, not our position, but the position of our
Government; and let our Government also frankly and freely admit thak
‘that'is their position.
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Then, we shall have to consider a more wide and the more important
question with regard to our relations with the British Empire. ~ (Hear,
hear.) Now, 8ir, how ill-informed the Government of India are, how
far even the Government of India are kept uninformed, and how the
interests of Indians abroad are not a question which is considered to con-
‘cern the British Empire can be seen from the reply that we got from Sir
Girja Shankar Bajpai. The reply was:

"‘As regarde Empire countries, such information as can be made available is being
collected and will be laid on the table in due course.”

Of course, that information has come ‘later on, after six months, in
August, 1985, viz., that that is being collected; the particulars are being
collected, but the most important part of the’ questlon is this:’

*As regards the rest of the world, the Government regret that ‘they are unable to
furnish a statement of the kind desired by the Homourable Member without an
expenditure of time, labour and upm wlnch would ;be incommensurate with the
resulis that might be achieved.” | ;.

Why are they unable to furnish the information? Because, I think,
they do not care to do so; further, they make bold to say that it cannot
be collected without an expendrture of time, labour #ind expense which
would be incommensurate with the results that might be achieved! (Hear,
hear.) Sir, we are paying for all services including the army to' the tune
of about 60 crores, out of 156 crores, to protect us, and what is the result?
The position with regard to my interests outside India which are to be
protected is not known to my Government. Is this not deplorable?
Further, when they do not care to gather any information about that!
My Government do not care to find it out, I think, probably because they
cannot and think, therefore, that it will be such a difficult task as would be
incommensurate for the Overseas Department to find out all these things
although they concern the interest of about nine or ten lakhs of our people
and their trade of crores of rupees being involved outside India! 8ir, I
should be glad to have an explanation of this definite statement, from the
Honourable Member, clearly made as to what is really their position, and
what is their duty. We cannot allow this position to remain longer.
Sir, we feel very much the kind of treatment given to us when we go to the
Colonies. When we used to go to the Italian or the German Colony in
the Bast Africa or South Africa, people there psed to Jaugh at Indians.
They commonly and freely tell us: ‘““You cannot walk with us on the
foct-path. What is it that your Government are doing or can do for you?
You are taxed and crores of rupees are spent at-the bidding of your Govern-
ment, and. your Government must be loyal to you.’’ That is what they are
telling us, and this is our position. IL.et me make a fair proposal to
Government. Our country is large enough for all of us outside India, but
in that oase we-'do not want outsiders here. Do not let any more foreign-
ers exploit our country; let them go away, and I assure you. I am pre-
pared for that proposition. Let me tell my friends, the Englishmen, who
are all absent except my friend, Mr. James, that the moment we are all
.here back you shall also have to see that we shall have sufficient room. In
fact, you will have then to make soon adequate room for us. It is no good
now telling us, and we cannot bear it, that in our country you all can be
masters and at the same time you do not want to see us to be anywhere
else besides India. Is that fair, is that eguitable, is that honoumb‘.le?

p 2
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Now, Sir, let us see what are the replies with regard to the treatment
‘that is meted out in the British Colonies and Dominions. The reply is:
“In New Zealand, there is no restriction on a temporary visit for the
-purpose of business’’. Then, Sir, with regard to Australia, ‘‘business means
wholesale business and not the retail business’’. But New Zealanders
~ahd Australians can do retail and all sorts of business permanently here.
Why? Nobody knows that. Then, Sir, they say that permanently we
cannot reside there and permanent business we cannot do there, while
all Colonial Dominions and even foreigners can do so in India. I ask, in
all fairness, why? 1 also ask why do Government say that the Govern-
ment of India have kept no restriction whatsoever in their reply. I ask,
do they think it unnecessary or are they unable to do anything? Further,
we cannot go to any country, be it New Zealand, Australia or Canada or
even South Africa, that is one of the replies, without being duly qualified
-actording to their standard for us, butfagaih we see those people can
merrily come to India in whatever condition' they like -and can freely do
‘whatever they like in India. And still we are told by Government that they
cannot do anything whatsoever to them. Is that in anyway fair? 1 do
not know how and why my countrymen with self respect should tolerate
any longer this sort of treatment. That issue and that issue alone is
sufficient for the people of this country to say to the Government: Give us
fair equal treatment in these Colonies and Dominions and outside, if you
want us to continue in the British Empire, and also get us equal treat-
ment in all Foreign States like the British.

Mr. B. Das (Orissa Division: Non-Muhammadan): Better get out of the
Empire.

Mr. Husenbhai Abdullabhai Laljee: That we feel we will have to seri-
ously consider now. '

Now, Sir, what do we find as the foot note to all these answers? They
say: '‘So far as the Government of India are aware (they are not even

sure) . . . . . What I consider of this reply as s businessman, I need

not say, but this finally and completely proves that our Government are
unaware of our conditions in foreign States.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has two minutes more.

Mr. Husenbhal Abdullabhai Laljee: I will only point out emphatically
and seriously to the Government one thing and one thing alone that this
sort of thing is not going to last any longer. People are fully realising
that now when Indians and their brethern will be forced more and more
every day to come down to India as disgraceful people from the Colonies
and Dominions, they must and will have to see that those who bring about
that condition will find no place in this ecountry and the same will be the
position of those who are conniving at such treatment.

Mr. ¥. B. James (Madras: European): Mr. Deputy President, I should
like to say at the outset that as far as the motive underlying this motion is
concerned, we have every sympathy with it. T think we. have from these
benches on more than one occasion during recent years expressed our
sympathy with the cause of Indians overseas.
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Pandit Lakshmi Kanta Maitra: Lip sympathy.

Mr. ¥. E. James: It is more than lip sympathy. But we must realise
that just as in certain particulars the Government of India are powerless
to inflict their will upon either dominions or even upon parts of the Colonial
Empire, so a small group like ours cannot be expected to exert very great
influence.

An Honourable Member: Vote with us.

Mr. F. E. James: It is not a question of vote. My Honourable friends
are sometimes obsessed with this idea of the vote. A vote on this side or
that side will do nothing. One vote today will make not the slightest
difference to the position of Indians in any part of the Empire. In so far
as we have any power and in,so far.ss we are able to evert any influence
whatsoever either here or overseas, I.can pledge our assistance in every way
possible. We cannot do anything more than that. If Honourable
Members can point out to us any way in which we individually or as a
Group can do any more than express in this House our sincere lip sympathy
then we shall he very glad indeed to learn what possibilities there are.

Sir, this is a matter on which in previous debates the Government of
India and all sections of the House have been united. I gather that the
purpose of the cut—it has not yet been explained to me fully even by the
Mover—is to indicate that the Government of India within the limits of their
powers have not done all they can in regard to this matter. In that rass
we must await the defence of the Members in charge of this Department.
But I would like to remind the House of the debate which took place in
March 1935, during the course of which the predecessor of the present
Member in charge of the Department of Education, Health and Lands, one
of the most remarkable Parliamentarians of his day in this country,—1I refer
to Sir Fazl-i-Hussain—made a farewell speech in this House and a very
remarkable speech it was. He indicated the difficulties confronting himn as
a Member of the Government. He indicated that as far as his experience
went, neither the Viceroy nor his colleagues in the Viceroy’'s Executive
Council had stinted in any way their efforts in doing justice for Indians
overseas. Yet he had to record not so muck progress as a standing still and
disappointed hopes. Allow me to read one observation which he made.
He said:

“It is a matter of gratification to me to see, on the eve of my retirement, that om
this point, not only there is a tacit understanding that the policy of the Government
of India is the Indian policy, bat there has been, throungh the good offices of Mr.
SRarvamurti, an opportunity for a public declaration, on the floor of thiz House, to
that effect. I trust that this significant fact will have some value. It may add &
little more strength to the representation which will issue from the Government of
India. Let us hope it will, but if it does not by any chance, the struggle cannot be
iven up. It has to be fought. It has to be continued. It will never do to lose
eart. e believe that there iz & future.™

I read that extract for the express purpose of suggesting that what is
required as a result of this debate is the strengthening of the hands of the
Government in their dealing with the Dominions and through the Colonial
Office with the Colonies overseas. Sir, I would point out that this question
divides itself into three parts, firstly the question of Indians in the Domin-
ions, secondly the question of Indisns in the Colonial Empire and thirdly
the question of -Indians in foreign countries. I am only going to spreak
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of the problem of Indians in the Dominions and the Colonial Empire be-
cause after all the vast majority of Indians living overseas live either in
one of the Dominions or in one of the Colonies or Crown Protectorates.
As far as the Dominions are concerned, the matter iz one of very great
difficulty. Honourable Members must know that each Dominion is en-
titled by its very status to pass laws which affect either the entry of
people into its borders or the ‘status of people who are living within its
borders. Therefore, it means that India has to treat with the Dominions
or has to deal with the Dominions as sovereign self-governing countries
entitled by their own powers and by their status within the Common-
wealth of British Nations to deal with the people within their own borders
as they think fit. Thus the problem is a difficult one from that point
of view. That does not in the least relieve us of the necessity of pressing
all the time for better treatment for”dur péople in those parts. But it
does mean that the problem is one whi¢h cannot be resolved-either by a vote

in this House or by one single declaration or act of the Government of
India. i

Mr. Mohan Lal S8aksena: It can be resolved’ by scrapping the Govern-
ment altogether, '

Mr. ¥. E. James: That is hardly a pracfioal point of view at the present
moment.

Pandit Lakshmi Kanta Maitra: Very uncomfortable to think of.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhainmadan
Rural): It is not a point, it is a line!

‘Mr. ¥. E. James: Extremely uncomfortable. Nothing can be done if
you drive the Government of India to the position of listening to a thing
which is not s practical proposition. All we can do is to strengthen the
hands of Government and ip fact to communicate through them to the
world at large that on this matter at any rate all in this country to what-
ever community they belong are absolutely united. (Interruption.) I wish
my Honourable friend would do me the courtesy of listening. He has had
his say, and my time is limited. As far as the Colonial Empire is con-
cerned, the matter is somewhat different, because, in that Empire, the
Colonial Office undoubtedly has infinitely more power than the Dominion
Office has over the Dominions. I have to say it with shame that the history
of the attitude of the Colonial Office in the United Kingdom towards the
Indian problem in the Colonies or Protectorates under its control has been
definitely disappointing. (Hear, hear.) It has been more than disappoint-
ing, it has been definitely unfair. That is one of the points on whieh I
believe that the Government of India would do well to take advantage
of the negotiations in the coming months to impress their point of view,
As far as the Dominions are concerned, we cannot do anything except by
means of conference in London. As far as the colonies are cohcerned, {
do believe that one of our difficulties is that im the constitutional position
of the Government of India, we cannot get as fair a deal as we should
get by reason of the fact that we have t6 go through the India Offics, and
thus the matter becomes a comparatively domestio one of a dispube bstween:
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one office and another office in the Government of His Majesty in ‘the
United Kingdom. I am going to suggest therefore that as far as the
Colonial territories are concerned, one thing can be done in this direction
and that is that some authority should be given to India’s representative
at the Imperial Conference, the Honourable Sir Muhammad Zafrullah
EKhan to deal direct with the Colonial Office and not to go through the India
Office. I believe that if permission could be granted in some way to enable
our own representative from here to have direct conversations with the
present head of the Colonial Office,—I think there is quite a possibility that
some influence might be brought to bear upon the Colonial Office.which
might change their point of view.

8ir, it is a sad thing to have to admit today that there is no doubt that
there is growing a spirit of racial exclusiveness all throughout the world.
{Hear, hear.) You find it in other countries, you have get it in the Union
of Bouth Afrlca. to -a very marked degree. You have go’ it in Italy. You
have got it in.Japan. You have got it in the race purity campaign in
Germany. I believe that the problems which the Indians overseas are
going to face in the future are going to be far more grave than they have
been even in the past. That therefore makes it essential that our Govern-
ment should take every possible step to protect the interests of its own
nationals overseas. I believe that the representation of our Government
overseas has got to be strengthened. I observe with great pleasure that
one of the recommendations in the Right Honourable Sastri’s report about
Malaya is that the status of the representative of the Government of India
in that part of the world should be increased,—without in any way suggest-
ing that any of our representatives have not done their work magnificently.
I would go further and urge that in places like Ceylon and Malaya and
particularly Burma after the 1st April, and in other parts of the Empire
we should have men of high status representing the Government of India
who can through their own personality and also through their own official
position bring more direct influence to bear upon the governments with
whom they have to negotiate. In fact I do not see why, in common with
other countries in the world, it should not be possible for India to develop
a cadre of service for the representation of this country overseas (hear,
hear), consisting of some of the best men we can get from the permanent
services in this country. Occasionally the Government of India should
send abroad as special representatives to implement the work of our per-
manent staff, men of outstanding distinction from this country. Those are
the two specific suggestions which I would like to make. Firstly, that
our representative at the Imperial Conference be specifically authorised to
take up this question not only at the Conference itself but direct with the
Colonial Office; and secondly, that the representation of Indians overseas
should be placed on a more satisfactory and permanent basis, that we
should have men of greater seniority in some of our Empire countries to
represent our great communities settled there. There may be other things
that may emerge from this debate, other suggestions may commend them-
selves to Honourable Members in the course of this debate. But I would
end by saying what I said to begin with that, the House may rest assured
that as far as we are concerned, we are hundred per cent. with those who
are urging the gravity of the position of Indiane overseas. We believe
that it is a matter not simply of India’s self-respect and honour, but of
the self-respect and honour of the whole British Empire. (Hear, hear.)
To such extent as is possible for us to help, we pledge our assistance both
individually. and as & corparate bedy. (Applause.) .
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Sir Girja Shankar Bajpai (Secretary, Department of Education, Health

and Lands): Sir, I venture to intervene comparatively early in
this debate. because we feel that a fairly full statement of the
Government’s case may help to influence and determine the future course
of this discussion. (An Honourable Meomber: ‘‘Let us see.”’) My Hon-
ourable friend interjected, ‘‘Let us see’”. I and those who will speak
after me on this side claim no more than this that we should be heard with
patience as we are confident that we shall be able to convince every im-
partial Member of this House that we have done our best; we claim noth-

tng else.

Now, Sir, my Honourable friend, Mr. Saksena, when he spoke,—and
I am sorry that owing to a cold he could not exhibit his customary vigour
in speaking this morning,~—did not indicate exactly what the purpose of
this debate was. Was it to censure the Government of India for failure to
do enough? (Voices of: ‘“Yes.’’) That was the point; he did not state
that in the course of his speech; it was elicited by my Honourable friend,
Mr. James, when he asked a question in the course of his speech. And,
therefore, Sir, I think that my task this afternoon is limited to indicating,
by reference to the more important questions which are outstanding at
the moment, why and how the Government have striven, and why the
Government of India do not -deserve to be condemned by a vote of this
House or to be accused of slackness in pushing forward the Indian case.

3 pm.

Now, Sir, there are two methods which are opeE to one in dealing with
this question. One is to take a number of colonies, describe the condi-
tions there, and from that seek to draw a deduction of general applica-
tion. My Honourable friend, Mr. Saksena, followed that method this after-
noon. He descanted upon the disabilities of Indians in South Afriea, in
Kenya, in Zanzibar and let me make it clear now that there is no dis-
position on this side to question the existence of those disabilities or, for
that matter, the gravity of the situation in South Africa today—he dwelt
upon those disabilities, and then he proceeded to draw the conclusion that
the position of Indians throughout the British Empire has steadily deterio-
rated. If I were disposed to follow a similar method, I could describe the
very happy position of Indians in certain parts of the Empire, such as
British Guiana and Trinidad, and draw an exactly opposite conclusion.
But that is not the intention. Government do not claim that all is for
the best in the best of worlds, that there are no disabilities, that there
is nothing to contend against. We are merely concerned with presenting
to the House the picture in its true perspective and then let the House
decide for itself whether we have discharged our stewardship with patriot-
ism and with energy or otherwise.

Now, Sir, before one proceeds further it is desirable to make a state-
ment of the objective of the policy which the Government of India have
consistently pursued. What measure of success has attended their efforts
is a question which we can discuss later on; and I propose to deal with that.
But, in order to have a reasonable discussion, the first thing to attempt
is to state the objective of our policy. The objective of that policy, Sir,
in one word has been equality,—equality both as regards the right of entry
into the different parts of the British Empire, and equality in th® matter of
“status after settlement in those different parts of the Empire. Here [
think it is desirable to follow the classification adopted by my Honourabla
friend Mr. James, that is to say, deal with the self-governing dominions
and the colonies separately.--Let me first take the right of: entry. - Now,
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Bir, it is unfortunately true that in so far as the self-governing dominions
are concerned, it has not been possible for us to secure the right of equality
of entry for the purpose of permanent settlement. But as against that
we have secured, as a result of representations made by us, the right to
impose upon people coming from the dominions into this country exactly
the same kind of conditions as regards entry and residence as they may
be imposing upon people going from this country to those dominions. As
regards the colonies, on the other hand, the right of entry is free and not
restricted.

Now, Sir, the next question is the question of status. I think it would
be as well to remind the House of the terms of a Resolution which was
adopted by the Imperial Conference in 1921. 1 will read out the operative
pert of that Resolution which runs as follows:

“‘That there is an incongruity between the position of India as an equal member
of the British Commonwealth of‘Natiohis and the existence of disabilities upon Britisn
Indians lawfully domiciled in some other parts of the Empire, and that the rights of
such Indians to citizenship should be recogmised.”

In other words, what was asserted by'that Conference was that the
right of Indians who have permanentlv settled in the gelf-governing domin-
ione and in the colonies ‘to equality in the matter of citizenship should be
1ecognised. I submit that in so far as the objective of policy is concerned,
there is no point on which there is any difference between any of us who
are seated here at the moment.

Now, we go on to consider the question of the deviations from policy
which exist. I might begin by saying that when this 1921 Resolution was
discussed in South Africa, where the number of Indians is the largest and
where also there are very many disabilities upon our people, South Africa
dissented from this Resolution; but His Majesty’s Government were par-
ties to this Resolution, and in judging the future course of events the
question that we have to ask ourselves is how far that Resolution has been:
given effect to in regard to those territories which are directly under the
control of His Majesty’s Government. Let me dispose of the question of
the colonial territories first, because that is fairly simaple. With the excep-
tion of Kenya, where as a result of discussions which went on till 1923,
it was decided to withhold from Indians the right of acquiring agricultural
land in the highlands,—with the exception of that, Sir, there is no statutory
discrimination of any sort or kind on Indians who have permanently settled
or who may hereafter go to settle in any part of the colonial Empire. But
what happened with regard to 1923 was a question which was discussed in
this very House in 1935. I explained to Honourable Members then what.
the attitude of the Government of India towards the decisions of 1923 was;
and I also indicated that the Government of India were determined not
merely to maintain that settlement. against any deterioration but to en-
deavour to raise the status of Indians in that colony as occasion offered
itself. In that 1985 discussion, Sir, if the House will cerry its memory
back vo that, the question raised was about an Order in Council which
would have had the effect of converting an administrative restriction as.
regards the possession by Indians of land in the agricultural highlands into
a statutory restriction. On that occasion, Sir, the House supported us in
our demand that this change should not take place. We acknowledge with
gratitude the support which we received from the House on that ocecasion,
and it may be of interest to the House to know that in so far as that -Order
in Council is concerned it has not yet been issued and we have an assurance:
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from His Majesty’'s Government that what we were afraid of i8 not going
to happen. In other words, the status quo of 1923 is going to be main-
tained and not be altered to our disadvantage. The question I wish to
ask then is. is that something for which the Government of India deserve
censure? I venture to answer the question myself,—No. In that case
we have now to observe the position in other colonies and in other terri-
tories. There are two which stand out; the first is the Union of South
Africa and the second, because of recent events, is Zanzibar. Let me
take the Union and Zanzibar in that order.

Now, Sir, some of the speakers took the line that the position of In-
-dians in South Africa has steadily deteriorated. There was my friend,
Mr. Saksena, who referred to the disability which exists upon people seek-
ing to enter the Union from this country -even for temporary visits: he
mentioned the name of a isporting gentleman'who wanted to go there and-
‘was not allowed to doso . . . . ‘

5

An Honourable Member: Mr. Billimoria.

Bir Q@irja Shankar Bajpai: Mr. Billimoria. .Now, what I want the
‘House to realise in regard to this point is this: we do not say it is a very
-delightful thing that a distinguished Indian or sportsman going from this
-country to South Africa should be subject to any disability—I do not say
so at all: but what I want the House to know is that this condition that
‘permission shall be obtained before an Indian enters the Union of South
Africa has been in existence under the Emigration Act of 1913, an Act
which was passed after full discussion not merely with us, that is, the Gov-
ernment of India, but also with that great Indian who did more for In-
-dians in South Africa than any other individual—I refer to Masahatma
Gandhi: I am not saying that Mahatma Gandhi willingly accepted that
position. But he was out to secure for Indians in South Africa at the time
-certain privileges, and he recognised that one of the concessions which he
would have to make to the Union Government was this question of the
imposition of certain restrictions upon Indians coming into the Union. T4
is an unfortunate thing, but it is no use contending or being under the
impression that this particular disability is a disability of recent growth.
However, it may be of some interest to the House to be told what the
position of the Government of India in regard to this particular condition
—and T admit it is a humiliating condition—is. We have instructed our
Agent General in South Africa to take up with the Government of the
Union the question of waiving these restrictions in the case of Indians of
approved character and standing who seek admission into the Union for
purposes of temporary residence and I may also informm the House that
this particular condition is not applied exclusively to Indmns—ﬂ: applies
to all Asiatics, including Japanese . . . .

An Honourable Member: Has any South African been stopped from
-coming into India?

Bir Girja Bhankar Bajpai: My Honourable friend will perhaps sblow me
to proceed and develop my case—I will deal with that particular case . . .

WMr. Deputy President (Mr. Akhil Ohandra Datta): The Honourﬂbie
"Member has got two minutes more.
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Sir Girja Shankar Bajpai: I am making the main statement on behalf
of Government and I have got another seventeen minutes . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): Fifteen minutes have
been allowed for the reply. 1f this is the reply . . . . .

Sir Girja Shankar Bajpai: The position, Sir, is this: I discussed the
matter both with the Honourable the President and with the Honourable
the Leader of the Opposition, Mr. Bhulabhai Desai: we agreed among our-
selves that in so far as the Government speakers in this debate were con-
cerned, one of us would take the time' allotted for the reply, that is, from
twenty minutes to half an hour, and the other speaker would limit him-
self to fifteen minutes. That is the position.

Mr, M. Asaf Ali (Delhi:General): It was agreed to.

Mr. Deputy President (Mr. Akhil Chandra Datta): If that is the ar-
rangement, then it is all right. L.

Sir Girja Shankar Bajpai: So far as I am concerned Iican assure you,
8Sir, I am not very fond of hearing my own voice, and if I speak on this
motion, it is merely with the object of stating the case. That is why
I am seeking your indulgence to complete the few observations that I have
to make . . . ..

Mr. Depuly President (Mr. Akhil Chandra Datta): After this arrange
ment, it is not & question of indulgence.

8Sir @irja Shankar Bajpai: I am very glad that what I regarded as
an indulgence has been conceded to me as a right. I am very grateful. I
was explaining that in regard to this right of entry we are now taking up
with the Union Government the question of assimilating the position
of Indians with the position of Japanese who may be thinking of visiting
the Union for purposes whether of travel or study or . . . .

Mr. Husenbhai Abdullabhai Laljee: Can my Honourable friend say if
some such action was taken by the Indian Government against any BSouth
African so far?

Bir Girja Shankar Bajpai: May I finish what I have to say a% this stage?
My Honourable friend has already had his say; T am only stating our posi-
tion. . . . ..

Mr, Husenbhai Adullabhai Laljee: Since you have got half an hour, 1
am only putting one question.

Sir @irja Shankar Bajpai: My Honourable friends opposite need not
indulge in any risibility at this stage because it is not the intention of
either my Honourable chief or of myself to escape from anything that may
be reasonably brought up against us. 1 hope that point is perfeetly clear.
I was telling the House that we are taking up the question of assimilating
+he position as regards entry of Indians awith thet -of the Japanese. . We
come now to the mext question, namely, the status of Indians whe. heve
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gettled in the Union of South Africa. There, again, the general impres-
gion seems to be that the position of Indians has steadily deteriorated in
the Union of South Africa, that rights and privileges which existed five
or ten years ago have been curtailed. The contrary is the truth. I amu
not at the moment talking of the two Bills which are on the anvil—I shal
have something to say later on about them. In 1924-25—I find that my
Honourable friend, Mr. Joshi, finds my remarks of a soporific character. .

Mr. N. M. Joshi: No: concentrated attention.

Sir @Girja Shankar Bajpai: In 1924-25, my Honourable friend, Mr. Joshi,
was & Member of this House, and so was the Honourable the Leader of
the Independent Party, Mr. Jinnah, whom we are very glad to see in our
midst today. That was the time when the Government of South Africa
brought in what is known as the Areas Reservation and Immigration Bill.
a piece of legislation which would have had the effect of segregating In-
dians in every part of the Union of South Africa—at the present moment
it so happens that the majority of them are segregated only in the
Transvaal—and Honourable Meinbers who were Members of the House
then—amongst Members opposite I see my Honourable friend, Mr. B. Das,
—will remember the prolonged tension and anxiety that we all felt as to
the outcome of that particular project of legislation. The House knows
that that particular piece of legislation was not proceeded with: it was
dropped as a result of, first the deputation which went from this country
and, secondly a conference which we had with the Government of the
Union. Secondly in 1930, another cloud suddenly appeared in South
African skies. It was the proposal to make more stringent the restrictions
as regards Indian acquisition of land for purposes of residence or owner-
ship in certain parts of the Transvaal. That question again gave rise to a
good deal of anxiety: that question again was negotiated with the Union
Government directly by the Government of India, by the Agent General
for India in South Africa, and subsequently by & deputation of which
Mrs. Sarojini Naidu, a very distinguished member of the Party opposite,
was also & member. That legislation was also not proceeded with. I ask,
in the circumstances, how is it possible for anybody with an appreciation
of the facts to contend that the situation of Indians in South Africa has
deteriorated during the last five or ten years, or for that matter since the
passive resistance of Mahatma Gandhi. I submit, there is not a shred of
evidence to support that contention.

The question then arises: what about the Bills which have been recently
introduced? Now, let me make it clear that we, that is to say, the Gov-
ernment of India, take as grave a view of these Bills—in particular the
Bill which seeks to empower provincial councils to prohibit the employ-
ment of Europeans by Indiane—as any section of this House; and because
of this gravity of the situation we instructed, first, the Agent to make
representations to the Government of the Union . .

Mr. M. A. Jinnah: May I interrupt the Honourable Member? He
was good enough to refer to me,—I do not kmow what the implication was
»—that I was present when certain things happened. I hope the implica-
tion is not that I have assented to any existing disabilities.
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Sir @Girja Shankar Bajpai: My Honourable friend may rest assured that
there was no intention of suggesting that he has been acquiescent in or
agreed to any restriction or disability at all. 1 was merely drawing the
-attention of the House to the fact that a situation similar to the present
had arisen on previous occasions, that was all, and that as a result of the
united front presented to the Union Government by the Government of
India and the people of this country, these difficulties had been overcome.
-There was no intention of suggesting that the Honourable Mr. Jinnah, or
anybody for that matter, had been an acquiescing party to anything. Noth-
ing i8 further from our minds than to make any such suggestion.

As regards the Bills, Sir, I was explaining that the Government of India
“have given instructions to their Agent General to represent the Indian
views before the Select Committee to which these Bills have been re-
ferred, and I want to draw the attention of the House to one fact. These
Bills have not been referred to a Select Committee after Second Reading
which involves acceptance of the principle. They heve devised a proce-
dure in the Union by which a Bjll may be referred to a Select Committee
before Second Reading for purposes of investigation. That is the stage
at which the Bill stands at the moment, and we have no option but to
await developments in the Select Committee. It is only when evidence
has been led and when the recommendations of the Select Committee are
" before us that we shall be in a position to determine what the next step
should be. Meanwhile, I can only give the House the assurance that.
{ike every one here, we are determined to do whatever lies in our power
to safeguard the self-respect and honour of our people in the Union of
South Africa. (Applause.)

Now, Sir, let me pass from South Africa to Zanzibar. There again
there seems to be an impression that the Government of India have been
gitting with folded hands, while Indian interests in Zanzibar have been
steadily sacrificed. Let me remind the House of a few facts which are of
interest to Honourable Members. It is unfortunate, but nevertheless true.
that we had no intimation that this legislation was impending at all. We
merely had telegraphic information from Indians in Zanzibar that such
legislation had been introduced. We took up immediately the question
with His Majesty’'s Government and said that they ought not to allow
the Resident and the Local Council to proceed with this legislation. How-
ever, it was too late for them to take action. Within a few weeks of our
getting the information that this legislation had been introduced and passed
Mr. Menon was on his way to Zanzibar in order to investigate the posi-
tion of Indians there and to watch the effect of the decrees which had been
passed. He came and reported . . . . .

An Honourable Member: He agreed with us.

Sir Girja Shankar Bajpai: I don’t think my friend had an opportunity
of discussing the question, because Mr. Menon reported tc us at the end
of October, and the House was not sitting in October 1934. Here I should
like to mention a fact which is of some importance. We made our repre-
sentations to His Majesty’s Government immediately after the receipt of
the Report, and, as we always do in these matters affecting Indians over-
seas wherever possible, that representation was made after consulting the
Standing Emigration Committee of the two Houses of the Indian Legisla-
ture who were specially summoned for the purpose. My friends Messrs.
Joshi and James will no doubt remember the event. Then, Sir, T neel
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not go into the details of the intermediate discussion between that and the
deputation of Mr. Binder to make a special inquiry into the working of
the clove legislation in Zanzibar,—because my time is limited and I have
to go on. When Mr. Binder was in Zangzibar, we specially deputed Mr,
Bozman from our department to be an observer there in order to watch the
Indian interests. Mr. Bozman was there, and he did his work exceed-
ingly well. The Binder Committee's Report was received by us in De-
cember. By the 18th of January our representations had been sent oﬂ’
to His Majesty’'s Government. ~

Then, Sir, eonnected with the question of clove industry is the quce-
tion of debt legislation. There again we have been pressing and pressing
for all that we are worth all this time for an adjustment of this question .

Mr. Husenbhai Abdullabhai Laljee: With, what results?

: - ir .

Sir @irja Shankar Bajpai: My friend wants to know with what results.
The position unfortunately was this, that whereas in India and other, shall
we say, advanced places, there is such a thing ms a record of rights, in
Zanzibar there‘is no such thing as a record of rights; that is to say, the
properties of the proprietors of plantations there are not demarcated, and
there is no such thing as a record of titles at all. Most of the money whieh
has been advanced to these debtors has been advanced on the security of
their land. A preliminary question was whether a demarecation of this land
and an investigation of these titles was not essential before the question of
debt settlement could be taken up. For that purpose, 8ir Ernest Dowson
was deputed to Zanzibar. His Report has now been received, and the
position is, that a Bill to regulate this question of indebtedness has already
been drafted, and it has been announced by the Resident in Zanzibar that
‘the State proposes to assume responsibility to itself for the liquidation. of
these debts. I am not for a minute seeking to justify the delay that has
taken place, I am merely trying to give such information as is available te
us. No one regrets more than we do that hardship had been caused to
the Indian community resident there, the only consolation is that a settle-
ment with regard to the clove legislation and debt legislation is in sight.
That, Sir, is the most, I fear, I shall be able to say within the time that is
available to me with regard to the disabilities of Indians in these two
colonies or territories. And, 8ir, T should like to finish my remarks with
an appeal to the House. T have endeavoured to show to the House that,
to the extent it was possible for us to strive for the Indian cause in these
territories, we have striven. Success has not always attended our efforts,
but it has not been for want of trying, and the question which the House
has to consider is, are the Government of India to be condemned for
causes or circumstances over which they had no contral? We are the
cexecutive of this House. If we took up an attitude with regard io Indian
disabalities which was not in conformmy with the Indian views, if we.did
" not exert the requisite energy in pressing forward the Indian case, then,
8ir, I submit that we deserve condemnation not only of one party in the
House, but of every section of the House; on the other hand, Sir, if we
do our very best and if we can show that far from there bemg & unifarm
deterioration where there could be no progress, at any rate there has heen
no detenoratrop, and where there could be progress, progress, though not
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complete, has been secured, I say, Sir, when we ean show thet, in that.
case, especially in the state of emergency which now faces the Indian
eommunity in South Afriea, what the Government of India deserve, I swb-
mit, is the support of every section of the House, and not a vote of censure

Pandit Lakshmi Kanta Maitra: Sir, I have listened with very close:
attention to the soft, silvery and soporific eloquence of my friend, Sir
Girja Shankar Bajpai. Sir, it is indeed some gratification to us to find
that there is one subject here in this country on which this Government
profess some agreement with us on this side of the House. The llouse:
has been treated after Lunch to three very remarkable speeches, one
stating the grievances of the Indians overseas, the maltreatment meted
out to the nationals of this country when they leave these shores—and’
the two others were from my friend, Mr. James, whose cold, calculated,
balanced logic seemed to indicate that his Party, the European Group,
and the Government are in a hopelessly delicate position, a position:
from which they can neither help us effectively nor openly resile from it.
My friend, Sir Girja Shankar Bajpai's speech, as it was only natural to
expect, was an elaborate apologia on behalf of the Government; it
showed what the Government had been able to do, and what the Govern-
ment had been trying to do all these years, though not with any desired
effect. Sir, I may remind Sir Girja Shankar Bajpai and also my friend,
Mr. James, and the Groups they represent that it is not in the objective
we differ. It is in the method of approach, the manner in which the
Government tackle the question, we differ from my friend and from:
the European Group. S8ir, from what we have been told, it is apparent
to the House that they have pursued to perfection a policy of mendicancy,
a policy of imbecility, if I may say so. After all, it will not do to forget
that the British Government is the mightiest Government in these days.
(Heer, hear.) My Honourable friend, Mr. Chapman-Mortimer, says,
hear, hear. But the might of the British Government is demonstrated
more when it deals with Indiens, and not when it deals with other-
‘people.

Sardar Sant Singh: Ttalians for instance. (Laughter.)

Pandit Lakshmi Kanta Maitra: Sir, this land of India has been thrown-
open to all classes and communities of people in this world from times
immemorial. We never, thought of putting any restricticns on the
"movements of any people 'in this country. Thousande of people have:
eome to 1t,—thousands of people-of my Honourable friend, Mr. Chapman-
Mortimer, have come to shake the pagoda tree, and, after they have:
done so, they have gone back to their homes to abuse us or work against-
this countrv whose salt they have eaten.-

Mr. T. Chapman-Mortimer (Bengal: European): Does my Honourahle-
friend say that T abuse Indians? '

Pandit Lakshmi Kanta Maitra: I was only speaking impersonally,

‘An Honourable Member: It was only light-hearted.
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Pandit Lakshmi Kanta Maitra: Sir, this country has been benefiting
the rest of the world in a manner which no other country has been able
to do. We had to submit to the Ottawa scheme of preferences, and,
according to that scheme, those Empire countries which have been dealing
with Indians in the most shameful manner have been getting the
maximum benefit, The other countries with whom the trade balance
was always in our favour we have antagonised, though they have: been
our best purchasers, our best consumers in, the world market. And, in
return, what do we get from these dominions and colonies? My Honour-
sble friend, Sir Girja Shankar Bajpai, says, well, we have done - this,
we have done that, which has toned down the rigour. Sir; if you really
mean that the self-respect and prestige of Indians are to be vindicated,
it cannot be effected by going on bended knees. You have to assert
yourself. If Government really mean business, if Government really
want to stand by the people of this country in their legitimate demand
shat the self-respect of Indian nationals should be vindicated wherever
they go, whenever they leave the Indiah.shores—then, I believe, and every
one of us believes that you have got enormous resources at your disposal
by which you can enforce those demands, Only you have not got the
will to do so; you-do not want to offend. Why should we submit to
that? If India had been free, we know how to retaliate. We could
impose similar restrictions on those non-nationals who come to this
country to trade with us. Our rulers have been very hospitable, even
though it means the deprivation of the rights, deprivation of the national
self-respect of the people of this country. That has been our systematic
position. What do you say about the treatment that Indians are getting
in all these countries? You talk of Zanzibar. You told us that Govern-
ment took the earliest opportunity to rush to Zanzibar and set things
right there. You said in connection with Kenya that after all there is
not much restriction there except in the case of the highlands. Is it
realised that these highlands have been reserved for the white people,
but they have been brought to this condition with the life blood of the
Indian settler and that the Indians are left to live only in the marshy
places of the country? With their help that country grew and developed,
and, after the actual development was over, these white people came
forward and said, here you cannot come, you must go. So, the matter
is not so simple. The matter is very subtle, and to us who are
systematically kept in the dark about all that is going on—we do not
know what is in the archives of the Government portfolios,—but from
the little information. which you vouchsafe to us from time to time in
connection with questions, that is enough to convince us that what little
you have been able to do is absolutely nothing. On the other hand, I
am inclined to think that the manner in which you have been proceeding
is adding insult to injury. We Indians demand a strong policv, a strong
hand in this matter. I believe the purpose of this eut motion is, as T
have been able to understand it, to focus the attention of the Govern-
ment on the volume and intensity of Indian public opinion on this
question, on the question of maltreatment of Indians . overseas and
incidentally to censure the Government, because we believe, after. sall
that we have heard from mv Honourable friend. Sir Girja Shankar Bajpai,
and mv Honourable friend. Mr. James, that the Governmgnt have not
done their duty to this country, and, therefore, we have to censure them.
We want some bold concerted measure, strong measure which will at
once bring these -people to their senses. It is- no use pursuing a policy
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of sweet reasonableness. I understand that these people do not "under-
stand logic.. The only logic. that could be drilled into them, that could
be driven home to them is the logic of either brute force or of £ s. d.
The first is left out of account, because it is impossible. We are helots
in, our own country. We know how we are treated by you in our own
country, and we are strangers in our own country. So, we feel that
the only course which the Indians can adopt, which the Indians can
effectively organise, if they are backed by the Government of India, is
the policy of touching these foreigners, these Empire countries by
stopping all financial transactions. with them. If you do that, they will
be brought to a reasonable frame of mind. I see my Honourable friend,
Sir Girja Shankar Bajpai, smiles. The other day, in reply to some
questions in connection with the ‘‘Dufferin’’ cadets, my Honourable
friend, Sir Muhammad Zafrullah, stood up and said, well, there has
been some cireylar that those who enjoy the Lee loot, who share in the
Lee spoils, have to travel by the Empire shipping companies. Why?
1f these P. & O. Companips, if these Empire countries enjoy the bulk
of our coastal and oversead traffic, can you not tell them: ‘‘Unless you
remedy all those disabilities with which you have visited Indians, we will
have nothing to do with -you?’’ Unless .you do that, I do not think.
you. willl have done all that is expected of you. Tkerefore, you deserve
to be censured. -’ :

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan, Urban): Mr.
Deputy President, at the outset, if I am not considered audacious, I
would like to thank my Honourable friend, Mr. James, for the speech
which he has made on behalf of himself and his Party. This is a very
important question often discussed on the floor of this House, on which
there is really no difference of opinion between ourselves and the Hon-
ourable Members who sit on the Treasury Benches. My Honourable
friend, Mr. James, reminded us of that excellent speech made by the
predecessor of the Honourable Member, who has honoured us by his
presence here today. It was, as he said, an exceptional speech and it
showed how helpless was an Honourable Member sitting on the so-called.
Treasury Benches opposite, in matters like this, mnotwithstanding his
being a man of exceptional ability and grit. Now,. Sir, I have on more
than one occasion not in a taunting spirit, but in order to point out the
exact constitutional position—said that my Honourable friends opposite

are really the agents of the Secretary of State who is responsible to
Parliament. .

.~ [At this stage, Mr, President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

8ir Cowasji Jehangir: That is the true constitutional position, and if
we can get Honourable Members, who sit on the benches opposite, to
agree with us completely in principle, and if we can be satisfied that
not only do they agree by expressing their agreement on tke floor of the
House, but go a step further by expressing their opinions to the 'Seec-
retary of State, and, through the -Secretary of State, to.the Colonial
Office in the -strongest language possible, perhaps in just as strong
language as could be used by any of my Honourable friends on my right,
they have done their duty, so far as we are. concerned. Therefore, Mr.:
President, a vote of censure on the. opposite. benches over this particular



306 LEGISLATI¥E ASGEMBLY. [8re MarcH 1987.

[Bir Cowasji Jehangir.] |
question of our disabilities overseas is rather & misnomer. They are not
the Members of Government whom we should  really take to task. I
remember an oceasion when my Honourable friend here (Mr. Jinnah),
whom we are all pleased to see back amongst us, explained the position
very logically. He said that our complaint is against the Secretary of
State or the Colonial Office, but the Secretary of State is not here. The
only persons who are here are his agents, and if we want to censure
the Secretary of State, how are we to do it? Where is the machinery?

e only machinery available to us under the Constitution under which:
we are working is to censure ‘what we call the Government, but the
Government immediately turn round and say ‘‘Why censure us? We
have done all we can and we are doing all we can. If we don’t succeed
as well as we would desire to succeed, it is not our fault,”” and, there-
upon, my Honourable friend on my right (Mr. Jinnah) replied: ‘“Then,
how are we to get at the persons whom we wish to censure? If you
wish to censure the principal and you cannot get directly at the principal,
you censure his agent, and that agent ‘éan pass on the censure to, the
principal”. That is the position. Now, Sir, T personally most willingly
admit that, in ‘this question, the Honourable Members on the Treasury
Benches have done their very best, both Englishmen and Indians. They
have represented our case with great ability. They have not let the
grass grow under their feet. They have taken action as soon s they
possibly could. '

I would divide this question mainly into two parts, the colonies and
the dominions. I am not going to touch upon the dominions. We have.
many grievances against the dominions,—South Africa, Canada angd;
sometimes Australia. I am not going to enlarge upon them, because
I know that the British Government themselves have mo control over’
them, They are members of a commonweslth of nations, but they are
absolutely independent and we know it. They are as independent as.
France or Germany so far as such a question is concerned, and we-
might as well ask the British Government to take up such questiong,
with Germany or France or Italy. They are practically in the same,
position, and, therefore, I leave them out; but it is a very different:
position with- régard to the colonies. Our grievances against the colonies:
are many and various. We have got Kenya, Zanzibar, Fiji Islands,
Malaya, and now are added Ceylon and Burma. Now, all these countries,
are directly under the Colomial Office and neither they nor their Legis-
latures can move one inch without, the sanction of the British Govern-
ment, and if there is injustice done to our people in these colonies, who-
is responsible? If the injustice can be proved, if their own agents here
on the opposite benches are convinced that there is injustice, and we
cannot bring it home to the Colonial Office, then I say it is the Colonial’
Office and the British Government who are to hlame. They are repre-
sented’ in these colonies by their paid representatives who are as much-
the agents of the Colonia] Office and the British Government in those-
colonies as are the Government of India in this country. They have:
tc work under the orders of the British Government, and, if any injustice:
is done to us or to our people it the colonies, we ean hold, the Colonial,
Office responsible, and, therefore, if this vote is to be presse(f to a division,
1 would myself consider it a vote of censure on the Colonial Office ang
the British Government direct, for not seeing that justice is dsne to-
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our people in such parts of the commonwealth of natione over which
they have direct control. I hope that, if we pass this vote of censure,
the Government of India will make every use of it and put it in the
proper light and understand that it is not a vote of censure on the
gentlemen opposite, and that they, along with us, will vote for a eensure
on the Colonial Office, and I think, Mr. President, that iz the way to
lock at this debate. : .

Now, Sir, let me point out what has been pointed out on so many
occasions. I would like to point out to the British statesmen in England
that if it is worth their while that this great Empire, of which they are
proud and of which some of us ave proud, should last and stand on sound
foundations, then it is for them to see that so far as it lies in their powey
in England, no part of the Empire is imequitably treated by amy other
part of the Empire, and, in this matter, let the Government of Indis
1mpress upon statesmen in England that there is mo difference of opiniom
in India in the slightest de.gree no difference in any school of though#
amongst Indians and amohg E(nghshman in India; and that has been
provéd by theé speech of my Honourable friend, Mr. James, Let thems
say one thing more—that there is. no dlﬁereme between Members of!
Government who sit on the opposite benches’ and ourgelves, and let themw
join, us in -this una.mmous condemnation of the traatment- meted out L
our Indian brethren in the colonies.

‘Mr. President (The Honourable Sir Abdur Rahim): The Honoura'b'lé.
Member has only” two. minutes more.

Sir Oowagji Jehangir: I have now finished; and I would only. eeha»
the sentiments expressed by Mr. James that, 1f the India Office is ma#l
able to help us with the Colonial Office, let our representatives who go
to England get into direct touch with those who have power and influence
in. England, and impress upon them, not only the n.ecesslt.y of .doing
lust:ce, but the very evil effects that the injustice that is being' dene:
to us is having upon their prestige, their honour and, above all, wupon,
tlie British connection. (An Honourable Member: ‘‘Safety also.”)-.
Our, friend, the Honourable Sir Muhammad Zafrullah Khan, who is:
going .as our representative, can impress upen Englishmen in power this.
aspect of the case,—that if they do attach a great value to this connee-
tion, and we know that they do, then here is a method by which they
can strengthen that connection, a method which up to now they seem
to have neglected, and net realised the importance of; and he ean urge:
upon them the importance of their taking more adequate aetion than
they have done, and of insisting upen justice being done to our Indian
brethren in the colomies. (Loud and@ Prolonged Cheers.)

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): Mr. President, in supporting the motion which has been
made before the House, I cannot help referring at the outset to a statement,
raade two or three days ugo, by an Honourable Member sitting o the other
side of the House, but eomewhat of an amphibious creature whose position
I am yet unable to understand. Whenever he has referred to s question
of nportance in which we have had no redress, he has had the arrcgance
to call it a *‘faded flowor™. T only hope and trust that some day he will’
think.over this withered ﬂower .I hope some dav, in cooler moments, wheri
arguments are not likely to.fail him, he will' consider that it may eamly’

E 2
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bappen, if the description bf Sir Cowasji Jehangir is correct, that the
Britieh Einpire may have to be easily described as a withered flower (Hear,
hear); for, indeed, Sir Cowasji Jehangir is correct as when he said that as
the resuit of the Statute of Westminster, the dominions who call themselves
part of th: British Empire dre independent territories like France and
Germany, I amr reminded of what Mr. Keynes wrote in his last book on
goonomics, viz., that the British Empire is now disintegrating by common
tonsert excepting the colonies and India. I am only reminding the House
of that in order only. that it may be remembered that promises made cf
¢quality, of citizenship ir the Empire, I hope, have some more meaning
than smooth sentiments cxpressed through the mouth of my Honcurable
friend, Mr. Jamea. Whila 1 accept every good office with a sense of regard
sincerely expressed, I cannot aceept the patronising sympathy which has
been extended to us for &« long period of time while it i1as never been
translated into practice orn any critical occasion and to any useful parpose.
I am, therefore, not inclined every time to be impressed, as somne of my
friends will do as soon as they see a smile arise on a face on tlLe other side,
because it is difﬁculf. to agree with only two-thirds of the centrs jarv of
the House.—it is only two-thirds of the centre back, in the language of
some of the games with which I am familiar. I really am unabla to under-

stand to which side thev belong, if ever we are able to spot th:ein when the
time comes on a crucial question.

But, Sir, the case is lost only to those who believe and nccept it as lost,
but never to those who believe that the case will only be won by those
who will never accept, with the virtue with which my friends ought to
be famiiiar: ' ' '

".I"Nl'ev.ér BaY, ‘die'., until yo;.l are dead, and we will muddle through.”

I an, therefore, not stunding here in this House on any footing cf the
type that has been deserided from time to time, that is, that this is a case
of which there bas been a certain amount of mitigation and that the mitiga-
tion is such as we should be grateful for, which is after all the only plea put
forward by the Member who spoke on behalf of the Government. T quite
agree he took a somewhat different constitutional view of the issue before
the House than he need have taken.

. My Honourable friend, Mr. Jinnah, explained long agn that afier all
if he cannot get at the principal, the only constitutional methed is to get
at the agents who express their helplessness here, but I am not inclined
to think that it is even us good a case as that when I bave examined
one or two inatters within the short time at my disposal. The point
before the House is a short one, and it is this. Considering the history
of the treatment accorded to Indians in the dominions and colonies or in
independent countries, where do Indians stand today? 'It:. iz nob ex'mugh
to say: ‘“We all bewail the misfortune that we are discriminated against”
as if that is going to be the consolation as the result of which {hs House
and the Government of India and their principal, the Secretary of State,
and Parliament, who say: ““We are the trustees of the people of India in
order to administer those territories’—I do not know for whese benefit,—
are .to remain sutisfied; if they have any power or suthority, if {hey mean
and intend what they suy, that the power is only to be exercized cnly for
é‘xploftaﬁﬂﬁ and not for restoring equality at least in the matter of treat-
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ment. What would happen if an Englishman had discriminatory treatment
in other countries; even individually, Jet alone racially (Cries of *“There will
be a war, war.”’). 'Therefore, it is idle to say that a censure of this kind
is intended merely for the individual personnel of those who happen to be
the third-hund agents, and 1 will accept their own description of themselves;
“irresponsible to us, but powerless in themselves’’—a situation more
pitiable than any human being would ever-like to occupy, for indeed T have
never heard it stated by any one: “I am irresponsible to you, therefore. I
will be arrogant to you, but I am as pusillanimous as a cat to my mastersg
therefore, I eannot do anything for you.”” Sir, I think that is a situation
in which the Government of India should feel themselves thoroughly
humiliated if ever they have to make a confession of that kind,—arrcgance
on the one hand, and pusillanimity on the other! Let us examine the

facts, so far ot least as the two cases dealt with by Sir Girja Shankar Rajpai
are concerned.

Take' Scuth Africa. The glorious period whether resulted in an Act or

it dié not, the period between 1907 and 1913, iz a fact which

42X the Governmen of India, T hope, cannot and will nevar forget.
That was the period in which it was not the Government of India who
struggled for us, but the Indians settled in South Africa under the guidance
and inspiration of Mahatma Gandhi. (Hear, hear.) (Loud Applause.) And
they struggled and struggied without the assistance of their own Govern-
ment, and without any aelp from any of the armies for which we pav. and
from the tributes which we pay, and the'invisible services for which we
pay,—it it ‘nct they who struggle for us, it is the Indians who suffer the
privation of being sent ic jail, segregated, expelled, exiled, their properties
ccnfisqated, snd with the Government of India and Parliament nct assisting
in any manner. and the voice of the people is heard solely through the
voice of those who do the struggle. That is the process which we wish
ta carry cn in this land also, not with their assistance, butl despite them,
so that we shall achieve the purpose we have in view. Therefore, you
muast remember that in South Africa the less the Government of India or
their representiatives say, the better for them about their having done
their Lest or their minimum duty. Undoubtedly, it is true that a period
follewed in which similar epidemics took place. They were only suspended
during the Great War between 1914 and 1919. I know that an epidemic
came in 1919. I also kncw that an epidemic came in 1923, and the last
épideruic has now come. And what is it that they say? They say: ""Yes
it is true the patient’s leg is cured, but his heart is in danger. Wait and
see until he is dead.’’ That is the description they give of the solicitous
care that thie Government of India take care of us. I wish to read to the
House thrce cables which 1 have received during the last few days from
the represéntative Indians from Transvaal. The first is dated the 21st Febru-
ary, and rupe thus: : ‘ :
“Qouth Afri dian ' ivé appeals you exert pressure on ‘Govern-
meMS}t:é!hAé;cgdéggm:djg::E:::teﬁtf&})?ea:pgmtesg supine at%i'tude Government

India on Pienaars and Groblers Bills intradiced. Union Parhament Pienaar seeking
orohibit employment Europeans by: Indians and other non-Europeans.. Groblers
referring wives 50 of Indians who are Europeans Malays. or coloureds married accordin,
tites Tndian religions as concubiness ‘and prohibiting ownership’property by these ind
their children' and forfeiting property presently owmed after six mohths. Bills ndv
justifiable amd offering gratuitous insult to Indians as a race, Miscegenation and. a
million people of mixedgbkood in South Africa mot work of Indians but of Europeag
flc‘ilrebéa‘rs of introducers of Bill. Grobler was member qudwlll Delegation that v’uirt.eﬂ’
dia.'* . : . TR P s : ke CLa S B
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[ The next eable is dated the 8rd March. It runs thus: -
Lol o) e . . i kem

1 “‘Hurther cable regarding anti-Asiatic Bills executive grateful for action taken
¥y you and I;grt. . Prime Migister,- &‘eneral Hertzog, refused appeal through Agent
G{nerai received Congress Deputation. Subject matter Bills referred Select Committe>
sonnel eleven of whom excepting Chairman Hofmeyer and Derbyshire balance hoid
ﬁ::inito and pronounced views in favour of principles Bills ”

' 8o that, you may ba quite certain that the patient who was cured in
the foot and who was suffering from heart disease is likely to die. Only
the constitutional position bas been mentioned here. It has omiy been re-
térred to the Select Committee. But you must remember cosntituticnaily
the position is not accented so far as the principle of the Bill is cancerned,
@s if either the Honourab!z Member or anyone else believed that there was
any other event likely to occur as the result of their exertions except that
the Bills will be duly possed into law of the South African_ Um?n. ‘The
‘cable goes on to' say: B ' o :

_ “Executives constrained feel that composition Commitiee surrender Ito_ reactionary
demen:eﬂuion Cabinet and deliberately backed to achieve object of_Bl']l despite faeta
and’ equity.” o . . '

( . The third cable, which is dated the 7th March, runs thus:

“Notwithstanding reason objections submitted Minister Agriculture when Congrass
dcpntation interviewed him Capetown he promised give sympathetic consideration
1cpresentations effecting economic existence 21.000 Indian agriculturists and in fact
call for draft amendment proposals from Congress. All clauses marketing Bill
whjected by Congress particularly clause 21 which expressly excludes Indian farmers
/¥oting resolutions schemes have passed committee stage Union Parliament. Thus
pealing fate 21,000 Indians and their dependamts. This exclusion “racial grounds
addition growing volume colour bar prohibitions in Legislative enactments this cowntry.
‘Minister replying debate Parliament called Indian community tragic and stated
diderimination grounds colour inherent this country this declaration conclusivel
reyokes promise contained. uplift clamse Capetown agreement. Community dimayeﬁ
and besieges Party arouse people Government India gravity situation here.”

8ir, if this is the type of legislation or executive action which my friend
esmsiders is en improveniwent of the ¢ondition of Indians settled in South
Africa, he must learn hLis Fnglish over again. I am quite certain tha$
he is an edept in that lunguage and in many others as well; the truth i3
that but for the fact that he was put into the almost difficult position of
defending the 1mpossible. e would not have asked the Housa to say that
the condition of Indians is not deteriorating. That, Sir, is so far as South
Africa is concerned.

. - Come now tc Zanzibar, which is neither a colony nor a dominion but a
Protectorate. The  Zanzibar Government fully admitted that long Lefore
the Pritish ever went there, the Indians settled there and auswsted them
iu the creation of the only industry, which is the largest agricuitural mono-
polised indurtry, the grcwing of ¢loves. Tt was Indians’ skill, their cconomy,
&hcir induslry, their money, and their enterprise which created the industry
- and which gave an excuse for the British Government to send an ambassador
‘o protect us who in due course of time instead of being a protector became
the murderer. That is the position with the British repfesentatives in
ZangziLar 8o far as our economic interests are concerned. I will not take
yolt through the long course of disgraceful legislation, becuuse there is no
ofher word for it which they call decrees, which has taken place during
the last twe years in Zanzibar, no doubt under the inspiration and influence



YHE GENERKL -BUDGET-Li#?: DF. DEMANDS. 1811

of those whLo control politics or embarrass the.protectorats, whatever that
way be. The rights of paramountey are takon to be, I believe, similar to
those which they exercise «ver the “‘great’” Ruling Chiefs cf this country.
Anywayv, under his (British) advice these decrees have been passed. And
what is the result of those decrees? And here, I am sure, (he Europeans
at least are sufliciently sensitive. If & moratorium is declared for two
years for any man who has got to meet his own obligationa honourablys
what will be his position except the bankruptcy court, and yet this Gov-
erament sit down and say: ‘‘Oh, yes, the moratorium has been going on
for two years and there has been some delay in the payment of money.”
They say, some delay. Do they understand economics? If that is their
knowledge of economics, I certainly will not have them for the siinple
reason tlag they do not understand the effect on the eeomomuc position of
men who arc honourable ard have got to meet their obligations when their
debtors are allowed, as the resui of law, not to pay their debte for two
vears. And yet they are .complacently sitting down and telling us: “‘Oh,
but, after all, not very much has happened. Why are you so perturhed?

Why are you censuring us? We are going on in the same joly old way.
Why ‘do you islk of this trouble?’” B8ir, if T had the’ time, I would have
read out their own answers as their condemnation—those which my Honour-
ahle friend, Mr, Laljee, wus going to point out. They have themselves
dgnid that so fur as they are concerned, they have admitted by their own
confession, the restrictions to which the Indians are suhordinate whether
within' or without the Empire, whether in dominions or in colonies or in
Protectorates, they are such that they cannot be very proud so far as any
action -on their part is concerned. I would like to say one thing more in
this cennection. In the year 1924, an Aét was passed by this Legislature
to regulate the entry into and residence in, British India of persons domi-
diled in other British possession and, if I am correctly informed, no rule
has besn passed, under *his Act. I would like to eall the attention of the
House to section 3 of this Act which runs thus:

- “The.Governar General in Council may make rules for the purpose of securing that,
persons not being of Indian origin, domiciled in any British Possession, shall have no
reater rights and privileges, as regards entry into and residence in British India. than
are accorded by the law and administration of such. Possession to persons of Indian.
domicile.”

You have some sort of ability for a rétaliatory measure. Has it ever
decurred to the Governinent to take these measures? I have locked down
the list of laws which cou'd have been enacted to see if any restrictibn was:
imposed uB it was possible for the Government to impose 'nder e Act
passed in 1924, The Government of India say: ‘‘But, oh! we have made
representatiord’’. I suppose they have forgetten that such an enactment
was in existence and passed by this House. The fact remains that they
do not wish to do anything. They dare not do anything. They are always
sat upon if they attempv to do anything. They pass solemn pieces of
legislation, but they dare not use them for theé purpose for which, at all
events, they were honestly intended. When my Honourable friend, Pa
Govind Ballabh Pant, introduced a mensure, it was some mercy that gnns:
tlon was accorded to it iftroduction. But what prevented the Goverzment
of Tndin §F thev were really ‘8o minded to adopt themselves thé measure
proposed 1o be introduced by Pandit Govind Ballabh Pant. I'héy would
have had the support of the Whole of this House if any retaliatory measure
was put forward by way of legialativé enactmeént on the lines, the principles
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Of which were already accepted nently 12 years ago. We are not here to
be told: “Oh! yes, your condition i bad enough, but some thmg is going
to he done for' you, something is being done for you”. Well, Sir, this
is ‘8 hasis which I will not sccept and which I hope no decant Indisn wilf
listen  to, fur-it-is not a mere matter of self-respect, it is a matter whether
you are a huinan being or an animal. Either we should be treated with
equality with other men' in other countries or they should admit that the
posltwn cf thé Government of India is not one of justification in defenes,
bus of hepelesely sitting and saying, that you had better take nver charge
and by some other method do what you can do. It is your action or your
inaction which led to Saivagraha in South Africa where my countrymen
and country-women struggled for a period of seven years. It does mnot:
matter with what resuls, because it was a forelgn territory. But allow
me, Sir, to assure them that we will not struggle in vain in our own conntry
Lo ncquire the Government of our own for the purpose of ourewn amelicra-
tion. For we do not see that there is anywhere else to look to. A legis-
lation is passed and treatnd as a dead letter. No other measure of 1(-319
lation ean be brought in. For I cannot understand, as has been snid by
my Honoursble-friend, Mr. Joshi, what soporific effect was produced om
their own mind by the proposed measure of Pandit Govind Ballabh Pant.:
What prevented the Government from taking up the Bill themselves and.
passing it in a day’s time. It would have required no discussion, there
would have been no division, and at all events this Legislature would have
had an opportunity to do all it could so far as we are concerned. The
Parliament continue to treaj dominions and other persons under their
influence in one way, and treat Indians only as inferiors. It us not he
told that our inferiority i= being mitigated. We will stand up for all time
and every time for restoration of equality, and, pray, keep your ways of'
prudence and wisdom of cowarda t'-o youraelves (Appiause)

The Honourable Kunwar Sir Ja-gdish Prasad (Member for Lduta‘aon,
Health and Lands): Mr. President, I. ‘hope that the House will extend to me-
the indulgence which it generously gives to those who have the privilege of
addressinyg it fcr the first time, and indeed I need this indulzencs all the’
more, hecause I have to follow a speech powerfully delivered with all the
eIOquence, t]l the emoticn and all the ability which we know is' asseriated
with the name of the Leader of the Opposition. (Applause.) Before ¥-
proceed further, I should: like to say that the case for the Government
hag been presented with his usual skill and eloquence by my Henourable
iriend, Sir Girja.Shankar Bajpai. He has personal acquaintance with:
many ' of .these .countries. He brings to this subject of Indians. c:verseas:

great ability and experience and great knowledge, and he haa made my
task all the easier.

- Now. Sir. what is the gravamen.. of the ohs.rge w]nch ‘the Leader cf the
Oppomt.lon has made against Government? He said that we are arrogant.
to the Oppomtlon, that we are pumllammous before qur superiors,. thaf.
we arc supinc, and that we let the interests of our: mteom.ls.,ou\.snde go by
while we sit here in our office chairs and discuss, paying no attention to
what is happening abroad.  He has given two instances, those.of South,
Africa and Zanzibar. .1 will. take. up the question of South Africa first.’

We all. know -the feelings of indignation and resentment which have lu.en
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caused throughout India since the two measures were sent to the Select
Committee in the Parliament of South Africa. But it is of great moment
for us here in this Houee to decide what is our objective. T ‘take it that
the objective is that we shculd be able to protect the rightful interests of
our nationals in South Africa in regard to these two Bills. We must face
the fact that in dealing with this question, it is a matter of great delicaey.
I need not remind Horourable Members that it is a fact which must be
recogniz~d that so far as the people and the Parliament of South Africa
are conccrned, they have sovereign powers. Situated as we are, working
under the conditions which we do at present, I hope the House in its
caliner moments will agree that the only weapon which we have at present
is that of moral suasion, the justice of our cause.-the éorrectress of our
reasoning. It would not do for me and therefore T would he resllv guiity
of the charge which my Honourable friend made before. I would te guilty
of arrogance if I were to aitier:words. if I were to use phrares. which could
not be;put into effect. I must not use words which are likely to cinbarrass
our friends in South Africa and I am glad to say that we have some friends
there, and which would give a handle to those who oppose us there.- My
Honourable friend, Sir Girja Shankar Bajpai, has alreadv said that the
Government of India regard these two measures with grave concern. We
‘have been throughout in constant communication with our Acent-General:
We have put forward our views before the Union Government. We have
communicated to them the reactions that these measures have -produced
amongst  the people here. I.et me again imvlore that in these' delicate
pegotiations. let not our anger and our irritation get the hefter of sur
judginent, let us not take action which may prove injurious to our nationals
in South Africa. For what -is the alternative that the Honoursble the
Leader of the Opposition has suggested. He said it is about time that
vou get away from your Despatches and from' your presentment of eises.
What is the altcrnative in dealing with this particular question about South
Africa? He raid, why have you not used retaliation? Whv not vee the
weapon of retaliation? Mav I tell Honourable Members of this House
that there are about 200.000 Indians in South Africa.-that perhaps the
number of South Africans here in India is less than 100. What is the
measure of refaliation that vou would ask us.to use in regard to this ques-
tion. 'While much mighkt be said on theoretical grounds either way on this
question, ycu have as practical men to see whether the injurv that you
are likely to eause to the people of South Africa here will be in any way
comnarable to ‘the -injurv whiech vou mav eause to vour nationalas there.
‘Will it not be that as soon a8 a measure of this kind was paesed,—and I do
not: wish to discuss that in detail.—we should have to recall cur Agent-
Genaml’ ‘Who is then to help them? Is this the message that we are
to send to our geople intheir time of crisis. in their time of dire necessity.

that until the. constitutional position in India is settled they must act for
tlhemsélves and not expect any help from us because we at this moment sre
immersed in ‘a struggle and have no time to go to their assistance? Is
that- the megsage, I ask; I should send out to the people in South Africa?
If that is not the message, then I must ask that the method of nezotiation
musé continue. I know that we have often failed: I know that in the past
our effarts have not been ue successful as they ‘might have been. I grant
all that ;. but for the moment I say that-I see no other slternstive except
to "trust thut reason and justice and-the. desirability of gaining the goodwnll
of India now,—that these arguments may help our people."
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I conse to Zanzibar. Again the indictment was of complete indifference,
of dilatory methods, of disregard of the iterests of our peopis there. Sir
Girja Shankar Bajpai tcld the House that the moment that the decrees
were published we sent Mr. Menon to inquire and let us know what the
facts were; that eubsequently we sent Mr. Bozman to assist our eountry-
men in presemting their case. As soon as the Binder Report was received,
we wade owr representations and we put forward our arguments. It is
impossible for me at this stage, while megotiations are going on, to disclose
the proposale that we have put forward. I would ask Honourable Members
not to prejudioe what we have doneé and not to assume that we are so.
indifferent to the happizicss and the economic contentment of our nationals
abroad as they seem to imagine. I can assure them that since T have
been in charge I have done my utmost; I sgree that the endeavour has
ok heen equal to the achievement, but T ean egsure you, Sir, that so f
as endeavour is concerned, we plead mot guilty. A

ar
I now come to the general question of the disabilities of Indians. Thak
there are these digabilities i3 patent; it requires ho commrentary from me,
I fear that thesc disabiiiti»s have their root in racial prejudice. Legislation
and executive action whici hurts our honour and our self-respeci is bcund:®
to cause the greatesy posgible resentment in this country,—specially =
eountry with an ancient civilisation which has done great deeds in the past
aud which hopes to do greater deeds in the futwre. It is sur profound
conviction and firm conteotion that this raciahsm amd this racial prejedice
are things unworthy and ill-favoured, the relics of an ignoble age, that
they produce anger and hatred, and that it is the business of all of ws to
eradicate thein as they prevent that growth of amity and goodwill which
we all desire. Then, Bir,- appesaling a lkittle beyond this House, to the
peoples and the Governmente who control the destinies of our people
outside, I ssk them whetlher it is not wisdom, whether it is not in their twn
interesis, to win the goodwill of India, to treat these civilised people with
justice and fuirness. Thers is enough strife and antagonism in tbis werld
at present. Is it right that they should multiply the causes of conflict? T
trust that this appeal may not go unheeded.

Sir, you will bear with me if I now sttike a more personal note. Distin-
guished Indians have preceded me in this office. I have not their ability
ot their sense of affairs. but I ean assure this House that T hiave spared no
effort to do what I could within the limitations which Honourable Members
ean realize snd understand to promote the welfare of our people outside.
T ean agsuve them that thete- has been no deviation from the tradition
whieh has been firmly established, that so far as this question is concerned,
there is no differencé between Gbvernment and the people, hers and outside,
And when I say “people’” I include all races, Europeans and Indians and
all sects. The question has always been abové party politics. I would
therefore like my Honourable friends opposite to eonsider,—and here T may
say that I hope it is not thought that I have béen indifferent to public opi-
nion and I hope my past reeord will not bear téstimony to the &ontrary,—
T ask lhem to consider whether it is necessary to divide on this imue;
whether it is in the interest of our people outside that there should be any
division. T think we rfdeserve some é&névuragement and some commenda-
tion for our efforts and not displeasure or disapproval. oo
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Mr, President (The Honourable Sir Abdur Rahim): The quebtion is:

“That the demand under the head ‘Departmient:of Education, Heslth snd - Lamds*
%e reduced by Rs. 100.”

The 1notion was adopled.

Demanp No. 12—Execurive CouNci—contd,
Frontier Policy.

Mr. M. Asaf Ali (Delhi: General); Sir, I move:
“That the demand under the head ‘Executive Qouncil’ be reduced by Rs. 100.”

and I wish to discuss the frontier policy of Government on this motion. It
was my privilege to move a similar motion last vear, and when I raised
this question last year, I believe it was after 13 years’ silence that this
House heard apything abeut the frontier policy; and it wai very fortunate
that not only the Foreign Secretary but also the Army Secretary participa-
ted in the debate and tried to illuminate this subject which had been
under a cloud of darkness for a long time. “This morning, the Honourable
the Foreign Secretary, in answer to'a question, made the following state-
ment :

“The situation there altérs from day to day, and information’ whlch I may g;w
to the House now may be mcorrect tomorrow.>

.As it happens, the information which he gave to the House this morn-
ing was equally incorrect, because the information which appeared in tho
papers only yesterday was that all was not quiet in the North-West
Frontier Province, but accordmg to the Foreign Secretary's statement
icday, it appeared that the province was perfectly guiet. I have gut to
make one or two complaints before I proceed to the subject in hand..

Sir Aubrey Metcalfe (Foreign Secretary): May I, on a point of explana-
tion, say that I had no intention of stating that the situation was perfectly
quiet. I should have thought that my reply to the quastlon would have
made that clear.

Mr. President (The Honourable Sir Abdur Rahim): That is a matter
for argument.

Mr. M. Asaf Ali: I was only just reading from the statement of the
Honourable the Foreign Secretary this morning and I shall be sble to show
him that the statement he made even last year was perfectly incorrect
because when I refer to the administration report, I find that while the
Honoprable the Foreign Secretary was assuring us that the frontier was
perfectly restful, the administration report states that it was full of trouble
and the trouble has continued not only after his last year's speech, but
right up to this moment and threatens to continue in the future unless
they ‘abandon the policy which they have been pursuing for the last
teventy years in a most inconsistent, irrational and preposterous manner,
provoking the independent tribes to retaliate only by way of reprisals
against their acts of aggression. I was just going to say that I have a few
complaints to make. My . first complaint is this: the North-Wes}
Frontier Province was created, T believe, in 1901. The administration
reports which were published- from that date always were fairly bulky
und they gave sufficient information for people to form some opinion aboud
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what wes happening thers. - -Of.late, however, the administration reports
have dwindled down to a few pages and look like a sort of a productiod!
from the yellow press, and they contain hardly anything. You can gather
nothing about the administration of this province. All that you can read
there is a statement of the ~varipus quarrels that have been going on
between one tribe and another. You know nothing about the revenues,
nothing about the actual state ‘of affairs ih ‘that province; and this, if you
do not mind, relates to the settled districts. We ‘expect‘son}ethl_r_l_g b_fe_tter
than that. My next complaint i that: last year, the Defénce -Becrétary
was good ‘enough %o read extensive passages from a certain .pamphlet.
which was circulated to the Members of this House, which _(;ontamfad some
information about defence affairs, "] should like to go back to it for a
moment. The Defence Secretary said at the time that the Members of
this House knew hardly anything about the circumstances of the North-
West Frontier Province and although they 'had’ Béen suppliéd with enough
imformation they did not even take care to read it. Then he proceeded to
give the following information: . o _ _

- “Every s;,l'o\f.h; man, that is now in the North-West Frontier Province is a potential
warrior. Their combined , fighting strength may be put at nearly half a million, and
they possess between them at least 250,000 rifles most of which are modern weapons

f precision. ‘The man behind the - is -probably as good a marksman as is to be
frund in any part of the world, and the character of the country is such as to lend
ilself admirably to the guerilla warfare in which these men excel, etc., etc.”.

TPhen, he said the Third Afghan War and the occupation of Waziristan
irom .1910 to 1924 cost nearly 11 crores a year. -Since 1924, under the
present- policy of ecivilising and quartering o. troops in tribal areas, com-
bined - with - the 'expenses of the -air arm, the expenditure 6n operations
up to April 1934 had fallen to 12§ lakhs a year. Now, .it appears that
today when information was asked the Honourable ‘the Foreign Secretary
said that, during the past year, only about 12 lakhs had been spent on the
operations undertakén in regard to the’Khaisora valley operations, etc.
He had not taken into account the other 12§ lakhs which were mentioned
lust year and ‘he made no mention whatever ‘¢f another Tittle fact, namely,;
when I referred to the explanatory memorandum this morning I found
that in connection with the defence services there occurs:the following
paragraph i A s

. “Following on the implication at iA) above it has been wuecessary to. revisg the
cest of the re-equipment programme. In regard to (B), liabilitica which have acérued
jpake it apparent that: reequipment cannot be made for less than abeut 12 crores of
which it will be seen that about 8 crores will have been completed by the end of the
¢urrent financial year, ‘leaving a balance of 4 crores to complete. To meet .his
liability,” rather over ome crore is available and earmarked in . the defence reserve.
Bus: for the fact’ that the vost of the North-West Frontier operations in recent years
had to be met from within the ordinary budget - provision for defence services the
smount available would have been much greater than this.” - .

This means that the policy which the Government have been. pursuing;
this policy of civilising and quartering troops in the tribal areas, has been
making a big hole even in the: ordinary defence budget of the year; -and
they have not been able to carry out even: their re-equipment programme
which has by now risen from 10 to 12 erores. They have not been able to
re-equip the defence forces properly and instead of the ordinary programme
costing them 10 drores, it is now going to cost themx 12 crores; snd om
top of that we .find that they have hed -to spend.ower: 12 lakhs on their
ewn .showing on these operations. - Haw:did: these. operations . originate?
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My simple answer to the question is that these operations ate necessitated
by the fact that the British Government .or the British Indian Government
whichever it may be, has been treating the independent tribal territory
as their own and they have been trying to bring E:ople who are utterly
wdependent under their control. The result is that these people, who
have never allowed themselves to be subdued by anybody throughout the
course of ages and centuries, resent it and they want to retaliate, and
ccnfliets occur. If I may repeat it once more, the policy, which the Gov-
ernment have been pursuing for the last 70. years. is inconsistent, irrational
éud preposterous. Sometimes it has been the forward policy, sometimes
it has been the half forward policy, sometimes it has been the policy of
“hit and retire’’, sometimes it has been the policy of mastérly mactivity,
and sometimes it has been the policy of peaceful penetration, and this
policy of peaceful penetration, as I have tried to explain, has been costing
the Indian exchequer, on Government’s own showing, more than 12 lakhs
of rupees a year in trying to slaughter innocent pecple, to bomb them
and to make inroads upon, the independent tribal territories. This cannot
be called a policy of peaceful penetration; if anything, it is about the most
explosive way of entrenching on other’s territory.

. Bir. this morning, the Honourable the Foreign Secretary told us: *“Oh,
you forget that this territory is within India.”" Well, Si¢, sitting in Delhi
or Simla, if the Foreign Secretary draws even a further line and says that
another bit of territory that lies beyond the Durand Line is also within
India, T suppose we can call it part of India. - Sir. I should like to say how
that territory ever came within India. Up to 1893, this particular bit of.
territory was neither Indian nor Afghan territory. It was about that time
that Sir Mortimer Durand was entrusted with the task of negotiating a
treaty with Afghanistan with regard to this tribal area, because it was
considered neither Indian territory nor anybody else’s territory,—it was.
really no man's land,—with the result that the Amir of Afghanistan
shought that the best course for him was to say: ‘‘Oh, yes, consider it
Indian territory, I am not going to be responsible for it, if you are going
to invite trouble, have it.”’ Bo a convention was concluded, and it was
called the Durand Convention. This was done in 1893. It led to
suspicions throughout the Frontier - It started a conflagration all along the
Frontier. By 1897 they had to resort to a big, a major operation which was
<onducted by General Lockhart, and all the other territories like Malakand,
Chitral, Mohmand, in fact the whole of the Frontier was in flames.
Why was it in flames? Because the demarcation of this Durand Line
was being pursued. Their survey parties were going there. Their middle-
men who had been bribed were trying to get hold of these people and all
that kind of thing was happening there, with the result that all these
tribes became very suspicious. Their suspicions were roused; they felt
that although their territory had been immune from anybody else’s
control and they had been free and independent for ages, row their terri-
teries were going to be annexed by the British Government. For whose
benefit? For nobody’s benefit whatsoever, because, after all, it is not a
territory of any great value except of strategic value, and even in so far as
the strategic value is concerned, I am afraid the Government of India have
pursued a wrong policy altogether. because -I believe there are four
frontiers which have been held to be the correct frontiers of India from
time to time. There was a time when the Indus frontier was supposed’
to be the correct. frontier. Of course. today there is no question of the
Indus frontier. because vou have created this new province, and you must
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be there. I am not suggesting that it is possible for you to fall back on
the Indus frontier now. Now you are occupying the territory of the
settled districts. As the Honourable the Foreign Becretary told us last
time, there are three ingredients in this. You have got the settled districts
you have got the territory lying between the settled districts and the
Durand line, and you have got beyond that the Cis border . . .

8ir Aubrey Metcalfe: The administered border, then the tribal area . . .

Mr. M. Asaf Ali: Yes, the half administered area and utterly un-
administered tribal area, and so on. These three ingredients are there..
In so far as the settled districts are concerned, they correspond to what
has been described by various persons as the scientific frontier of India,—
1 am now relying upon some authorities, for instance,—Captain Davies,
who happens to be a fairly well known 'guthority,—He thinke that the
really scientific border of India would be Kabul, Ghazni and Kandahar. If
that is the scientific frontier, I ask the Government of India to go and
occupy that frontier and be done with it. If they are prepared to do it,
iet them do so: if they are not in a position to go and occupy the scientific
frontier, then let’them keep to the settled districfs, and not go beyond
those. But' the Government of India must declare toddy unequivocally,’
un-ambiguously, that all the territory that lies beyond the settled districtx
ig perfectly independent, and they are not going to encroach upon' that
territory, because every encroachment, every road they start making there
creates trouble. It costs Indian exchequer money; it costs the country
blood and money. For, after all, who gains thereby? Nobody. After all,
all these ages these people have been independent there, they are
independent today, and they will continue to be independent whatever
you may do. It has been calculated, Sir, that during the last 70 years'
there have been no less than 26 major operations conducted by the Gov-
ernment, and I should like to know from the Honourable the Foreigm
Secretary how much these 26 major operations have cost India. Have
they cost more than a hundred crores? Just think of the momey the’
Government of India have wasted, and after having conducted these 26
major operations, what is the situation today? The situation today is
that you still tell us that the Frontier is disturbed; you have to carry out
another operation, another campaign, that is to say, we are no nearer the

mark . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more..

Mr, M, Asaf Ali: Yes, Sir. Within fifteen minutes it is really impos-
gible for me to say all that I have to say. I shall not exceed my time, T:
am only just making an apology to the House that within the time allotted:
to me it is not possible for me to cover the entire ground. It is too big &

subject.

Finally, Sir, I say that the Government of India in pursuing this policy:
of peaceful penetration, which ig not a pol‘i;l':y of I;eacefﬁl penetration, but'
a policy of aggression, aggression pure and simple, aggression of a type’
whlfgh zannot be tolerated by anybody, let alone those hardy, brava
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fighters who prize their liberty more than their life,—are making the
greatest blunder. Uf you want to subdue them, you are very much
mistaken. You will only waste your money and vour lives, and never
come to any conclusion. Even in the North-West Frontier Province they
are not presenting a very fine example of peace and progress. What have
they done? Only in '1930-31 hundreds were butchered, hundreds were-
stripped naked, because they wanted nothing else but freedom for them-
selves and freedom for India, because they were demanding that Mahatma-
Gandhi’s movement should succeed, because they were demanding that the
Congress movement should succeed, they were demanding that India’s
freedom should be maintained. It was at that time that you flogged them,
you stripped them naked,—you butchered them, with the result that
ycu present an example to those whom you want to civilize that, if they:
were also to come within your cortrol, they would be treated mmllarly .
Do you then expect these people to come under your control? Sir, this
is a policy disastrous to India, a policy which is fraught with grave risks
to the countrv, and in no rease ¢an-any Indian possnbg support it.

Mr. Presidant. (The Honoura.ble Sir Abdur Rahim): Cut motion moved :
““That the damand under the head ‘Execu.twe Councl]' be* reduced by Rs. 100.”

Pandit Krishna Kant Malaviya (Benates and Gorakhpu.r Divisions:
Non-Mubhammadan Rural): Sir, it is not a pleasure to me, rather it is
very painful that I have to stand in this House to speak on the cut motion
so ably moved by my Honpurable friend, Mr. Asaf Ali. I want to make
it plain that, by opposing this cut motion, I do not support the methods
that have been adopted by this Government. I do not approve of all the
expenditure that has been incurred in the name of operations, or what-
ever you call it. But I would request my Honourable friend, Mr. Asaf:
Ali, to go over his speech himself once and he will find that he has
given up his case altogether. He said: ‘‘We have had the Indus Line;’
that was given up long ago.’’ Those are his words, though they are not’
his exact words. Then, he said: ‘We have reached the Durand Line,"
and we have to remain there.’”

o
Mr. M. Asat Ali: No. I never said that we bave reached the Durand
Line. I only said that the Government have never heen able to reach the
Durand Line and that they never can. There is a big territory between "
the settled districts and the Durand Line. o

Pandit Krishna Kant llfalaviya: T stand corrected. He said that we
have given up the Indus Line. What else remains?

Maulana Shaukat AN [Cities of the United Provinces: Muhammadan’
Rural): Come back to settled districts. '

Pandit Krishna Kant Malaviya: My Honourable frisnd, Maulana
Shaukat Ali, says, let ug come back . . . . . .

Maulana Shaukat Ali: You will have. to come back.
Pandit Krishna Kant Malaviya: That means that we. stand self-

condemned. Any nation worth the name any country worth the name,
cannot allow its frontiers, to remain in the hands of unorganised tribes.’
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They are very good people, very valiant people—I  have nothing
against. them, but we know and any administrator- ought to
know that they cannot serve the purpose of  any buffer State
between India and any foreign State. Military strategy—I thought that
my Honourable friend would be discussing the military strategy, but he
gave it up there. What does the military strategy demand ?,We know to
our eost that our fore-fathers attached little importance to the frontiers;
they did not attach the importance which it deserved and which was its
due, with the result that we lost our country. It was said that our
frontiers never extended beyond the Indus. With all my regard for my
Honourable friend, Mr. Asaf Ali, I would like to point out to him, does he.
know where our frontiers stood during the time of even Ms.ha.ru]a Ranjit’
Slngh? ! [ ]

Mr. M. Asat Ali: I know, Sir. I am told that the frontier of India
during Maharaja Ranjit Singh’s time was on this side of the settled border,
and not anywhere near the Diirand Line,

Pandit Krishna Kant Malaviya: “You have been told that. I .hava i:éen
there myself. That is all the difference between you anil me.

Mr. M. Asaf Ali; I have got the admii:isfrst.id_n reportg.

Pandit Krishna Kant Malaviya: There is the Jamrud Fort which is
still known as having belonged to the Sikhs. From Peshawar to Jamrud
Fort and from Jamrud Fort to Khyber Pass, there is a road and we can
8o up to the Khyber Pass and at some distance there the Kabul Custom
House stands. Now, the position is that the road which takes us to the.
Khyber Pass, the valleys on the two sides of the road are inhabited by these
tribes. What I want to say is this, how can any country allow the defences
of its frontier to remain in the hands of tribes which are fighting amongst
themselves, as was said by my Honourable friend, Mr. Asaf Ali?

Mr. M. Asaf Ali: T never said agything of the kind.

Pandit Krishna Eant Malaviya: I might have heard it wrongly or the-
report of his speech may prove something else. However, 1 stand
corrected. But so far as the tribes are concerned, how can we depend.
upon them for the protection of our frontier, may I know? "I do not want
that there should be-bombing, that there should be trouble, I wish them
all that“is good, I do not want to subdue them, but if we have to remain -
in this country, if we have to administer this country, well, the policy of
the Durand Line is the only policy, the only correct policy which we ought
to follow and which we have to follow. It was, perhaps, Lord Curzon,
who said that Frontiers are indeed the razor's edges on which hang sus-
pended the modern issues of war or peace, of life and death to nations,
and with this, Sir, we should also bear in mind the one great lesson of
history that ‘‘every great power is ultimately forced to absorb the
undeveloped states or tribes which inhabit its borders™. . This is the verdics
of hlstory, and it can be ignored only at our penl ; '

The Aasemblv then ad]oumed till Eleven of the Clock on: Tuesday,
©Oth Mareh, -1937. - .
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